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BEFORE THE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

O.A. No. 1152 of 2024 

In the matter of: 

SUDHIR KUMAR JHA 

…APPLICANT 

VERSUS 

CENTRAL POLLUTION CONTROL BOARD & ORS. 

…RESPONDENTS 

 

REPLY ON BEHALF OF THE RESPONDENT NO. 2 TO THE O.A. NO. 1152 

OF 2024 ALONG WITH AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH 

1. That the instant Reply is being filed on behalf of the Respondent No. 

2 i.e., Ankur Udyog Ltd. That the answering Respondent has gone 

through the contents of the Application and denies each and every 

one of the averments and allegations made therein save and except 

those which are specifically admitted herein. 

2. That it is further submitted at the very outset that the instant 

Application preferred by the Applicant, i.e., Sh. Sudhir Kumar Jha, is 

not maintainable either in law or in fact in as much as such is liable to 

be dismissed and that the application has been filed by the Applicant 

by suppressing and misrepresenting crucial facts.  
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3. That before adverting to the Para-Wise reply to the averments made 

in the Application, the answering Respondent craves the leave of this 

Hon’ble Tribunal to submit the following preliminary submissions. 

 

PRELIMINARY SUBMISSIONS: 

4. That the Respondent No. 2, i.e., Ankur Udyog Ltd. (Respondent No. 

2) has set-up an Integrated Steel Plant of 3 lakh TPA and Captive 

Power Plant of 30 MW Capacity in the notified Industrial Area i.e. 

GIDA, Gorakhpur. It is submitted that the establishment of the Plant 

commenced in the yar 2020 and the plant has come into production 

only in the year 2023. It is submitted that the plant is fully operational 

and gainfully employs over 2000 people, thereby providing large 

scale employment opportunities in the area. The Plant is fully 

Integrated from Iron Ore to Sponge Iron to MS Billets to TMX Rebars. 

The plant has developed a Private Railway Siding within the Plant 

Premises to minimise road movement and the entire Power / 

Electricity requirement of the Plant is Captively Generated. 

5. It is further submitted that TMX Rebars Manufactured in the plant are 

through ultra-modern State of Art systems, and the plant has 

employed the latest technology and equipment, and is the most 

modern plant in the entire State of Uttar Pradesh. The Respondent 

No. 2, has incorporated the latest technology for the purposes of 

manufacturing which not only result in superior product, but take 

into account all safeguards and compliances concerning the 

environment. The Respondent No. 2 has obtained all requisite 

permissions and approvals and strives to operate in a sustainable and 

environment friendly manner. 
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6. It is further submitted that the Respondent No. 2 has duly obtained 

Environmental Clearance from the MoEF & CC, Govt. of India as well 

as a Consent to operate from the UPPCB. Furthermore, as per 

prevailing norms, Air Pollution Control Equipment are installed and 

operational at the plant, further the plant is based on Zero Liquid 

Discharge (ZDL). It is submitted that some of the crucial and 

mandatory equipment installed and operational at the plant include 

Electrostatic Precipitator (ESP) attached to CFBC Boiler, Electrostatic 

Precipitator (ESP) attached to WHR Boiler, bag filters installed at 

various pollable emission points in the DRI Plant, and Fume 

Extraction System in the Steel Melt Shop. That the photographs of the 

Air Pollution Control Equipment clearly indicate that Ankur Udyog 

is adhering to all Environmental norms to the highest standards. That 

the photographs of the Respondent No. 2 plant attached herewith as 

ANNEXURE A. 

7. That The land on which the plant has been set-up is situated in the 

Notified Industrial Area i.e. GIDA, the land has been specifically 

allotted to the Respondent No. 2 for establishment of an integrated 

steel plant. In this industrial area numerous heavy industries are 

operating and this area is also adjacent to NH 28 and Rail track with 

heavy traffic. The respondent has installed all the latest pollution 

control equipment’s and is meeting all the laid down environmental 

norms. It is further submitted that the area on which the plant is 

operating is a low-land area, and before any kind of development or 

construction, it required a filling of 8-10 feet. The construction of 

roads and development of green held could only be possible after the 

land filling and proper compaction which takes considerable time, 
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especially in view of the fact that vehicle weighing up to 100 tns ply 

upon the roads in the plant. Such compaction of freshly filled areas 

usually takes two monsoons to settle.  

8. That further, the Respondent No. 2 is also regularly submitting a 

detailed Six-Monthly compliance report to the MoEF & CC as well as 

to the UPPCB details of compliances along with independent 3rd 

Party Test reports. Further the UPPCB from time to time has been 

carrying out inspections and checks in the respondent's factory. A 

copy of the last Six-Monthly Compliance Report for the period April - 

2024 to September - 2024 is attached herewith and is marked as 

ANNEXURE B.  

9. That it is further submitted before this Hon’ble Tribunal that the 

Respondent No. 2 has always been conscious of its environmental 

responsibilities and that in furtherance of the same, the Respondent 

No. 2 has also planted more than 10,000 tree saplings within the plant 

premises and a lush green belt is being developed which is also 

apparent from the photographs of the premises. Further Green Belt is 

also being developed and more than 5,000 tree saplings are proposed 

to be planted in the upcoming monsoon seasons. That the 

photographs of the tree saplings planted within the premises is 

annexed herewith and marked as ANNEXURE C.  

10. That further, in so far as the Applicant in the instant OA is concerned, 

i.e., Sh. Sudhir Kumar Jha, it is submitted that he has preferred the 

Application with completely malafide and mischievous intentions. It 

is submitted that the Applicant has preferred frivolous complaints to 

various authorities, including the UPPCB, in pursuance thereof, the 

UPPCB has carried out inspections of the plant premises on 
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27.12.2024. Although the Installed pollution control equipment’s, and 

Stack emissions were found satisfactory as per norms, certain points 

regarding infrastructure and peripheral developments works were 

noted and a show cause notice dated 31.12.2024 was issued by the 

UPPCB stating the followings points: (a) construction of concrete road 

within the plant premises (b) installation of water sprinklers to 

control dust, (c) increasing the capacity of covered raw material 

storage area, (d) raising height of the boundary walls towards the 

village side, (e) further development of green belt & (f) ensure proper 

disposal / storage of ash generated in the plant. It may be noted that 

even in this show cause notice, no deficiencies regarding pollution 

control equipment and/or plant emissions were pointed out. The 

copy of the show cause notice dated 31.12.2024 is attached herewith 

and is marked as ANNEXURE D. 

11. The answering respondent has taken immediate corrective measures 

to implement the points mentioned in the show cause notice issued 

by the UPPCB. Vide its letter dated 11.04.2025 the answering 

respondent has submitted the status of the progress made in 3 

months regarding the points mentioned in the show cause notice 

before the UPPCB. The copy of the reply letter dated 11.04.2025 is 

attached herewith and is marked as ANNEXURE E. 

12. That on dated 08.04.2025 and 15.04.2025 the UPPCB conducted 

inspections of the respondent's factory, the findings of the inspection 

are listed below-  

I. The pollution control equipment installed in the plant like 

Electro static Precipitator (ESP), Fume Extraction System (FES), 
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Bag Filters etc. were found to be operational satisfactorily and as 

per the prescribed norms. 

II. Out of the total 2.75 KM road within the plant premises, the 

work of construction of Concrete Road of 1.50 KM road was 

found completed and the remaining 1.25 KM road was under 

construction. It has been directed to complete this remaining 

work within 03 months. 

III. It was found that 55 nos of water sprinklers were installed and 

running in the plant. It was directed to install 20 more water 

sprinklers on the boundary towards the village side within 03 

months. 

IV. Separate energy meters were found installed for pollution 

control equipment’s and Energy consumption log books were 

found properly maintained. 

V. 02 PTZ cameras facing the stacks were found installed and 

operational. 

VI. All compliance reports required to be filed for the Environmental 

Clearance and Consent to Operate were found in order and 

timely filed. 

VII. No Liquid Discharge was found from the plant i.e. the plant is 

operating on Zero Liquid Discharge (ZLD). 

VIII. Air quality monitoring was carried out by the UPPCB in the 

plant area and the PM10 was found at 197.56mg/nm which is a 

marked improvement from before. 

IX. A new covered shed of 20,000 MT capacity was found 

constructed and the total Covered storage area for Raw Material 
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now stands at 50,000 MT capacity against 30,000 MT capacity 

earlier. 

X. Height of the boundary wall towards the Village area was found 

to be increased by 10 feet by installing GI sheets above the 

RCC/Brick Wall. Now the height of the boundary wall towards 

village side is 22 feet which was 12 feet earlier.  

XI. Approx. 10,000 Tree saplings were found planted and an area for 

planting approx. 5,000 more tree saplings in the upcoming 

monsoon season was earmarked and being prepared within the 

plant premises. 

XII. Ash generated in the plant was found to be transported in 

covered vehicles and the ash stored was found to be properly 

water sprayed and moistened. 

13. Further, in view of the aforesaid, the UPPCB issued an order 

17.04.2025 under Section 31A of the Air (Prevention and Control of 

Pollution) Act, 1981, vide this order, the UPPCB has observed that 

while certain deficiencies raised in the Show Cause Notice persisted, 

the Respondent No. 2 had made marked improvements on various 

aspects. That, in particular, the UPPCB has, inter alia, observed at per 

Sl. No. 7 of the order that as per the inspection carried out by the 

Regional Office of UPPCB on 08.04.2025, the air pollution levels 

within the premises were recorded at 197.56 mg/sq. mts. which is a 

marked improvement from before. That vide the order dated 

17.04.2025, the UPPCB also issued several directions to the 

Respondent No. 2, to be complied within a set-timeline of 3 months, 

and further also sought a bank guarantee of Rs. 10 lakhs to ensure 

compliance of the same, which has been submitted by the 
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Respondent No. 2 on 21.04.2025. That accordingly, the show cause 

notice dated 31.12.2024 issued against the Respondent No. 2 under 

Section 31A read with Section-21(4) of the Air (Prevention and 

Control of Pollution) Act, 1981 has been disposed of with the 

following instructions (translated from Hindi to English) under 

Section 31A of the Air (Prevention and Control of Pollution) Act, 

1981:- 

1. It should be ensured that all the roads from National 

Highway to the main gate of the industry and inside 

the unit premises are made metallic within 3 months. 

2. Installation of 20 additional water sprinklers 

proposed along the boundary wall raised by the 

industry towards the population should be completed 

within 03 months. 

3. It should be ensured that sufficient number of tall, 

dense and pollution-resistant trees are planted inside 

the industrial premises during the coming monsoon 

season. 

4. To control fugitive emission in the industrial 

premises, water sprinklers should be operated 

continuously and sufficient quantity of water should 

be sprayed. The ash generated from the industry 

should be moistened with water and taken to the 

disposal site through a covered vehicle. The said ash 

should be disposed of in such a manner that there is 

no adverse effect on the surrounding environment. 
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14. That it has further been directed vide the aforementioned order dated 

17.04.2025 that the directions be complied with and a reply, with full 

details along with evidence of compliance be submitted to the Board 

within 03 months. It has further been clarified that in case the 

industry does not comply with the instructions within the prescribed 

time limit or a satisfactory reply is not received, action will be 

initiated against the industry as per the provisions of the Air 

(Prevention and Control of Pollution) Act, 1981. That a copy of the 

order dated 17.04.2025 issued by the UPPCB to the Respondent No. 2, 

is annexed herewith as ANNEXURE F.  

15. That coming to the instant OA filed by the Applicant herein, it is 

submitted that the Applicant has filed the instant OA in a motivated 

manner, The Respondent No. 2, with the greatest respect and 

responsibility, submits that the Respondent No. 2, being a newly set 

up plant, various vested interests, out of competition and business 

rivalry, have been working against its interests since even before the 

plant was set up. It may be noted that earlier also, certain vested 

interests attempted all possible means to stop the establishment of the 

Integrated Steel Plant by the Respondent No. 2, by challenging the 

allotment of land to it, by engaging in frivolous litigations. That the 

said frivolous litigations were ultimately put to rest by the Hon’ble 

Supreme Court, vide order dated 16.01.2019 in SLP (C) No. 

26615/2018 & 30927/2018, wherein the Hon’ble Supreme Court, 

while upholding the allotment of land to the Respondent No. 2, not 

only dismissed the SLPs filed by such vested business interests, but 

also imposed costs of Rs. 50,000/- upon such entities.  
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16. It is again reiterated that the pollution control equipment’s installed 

and operated by the respondents are meeting all the prescribed 

norms, whatever deficiency prevailed were due to infrastructure and 

peripherals developments, being a newly set up plant on a low-land 

which required 8-10 feet of land filling, this work took more time. The 

Applicant herein has annexed misleading pictures of certain smoke 

emitting chimneys (Pg. 97 of the OA). The chimney emitting smoke 

in the photographs are not of the Respondent No. 2 plant, but are 

pictures of another plant behind the Respondent No. 2 plant. It is 

submitted with respect that the bonafides of the Applicant in the 

instant case must be tested. That the Hon’ble Apex Court in the case 

of State of Uttar Pradesh & Ors. v. Uday Education & Welfare Trust 

& Anr. [CA No. 2407/2021] has held: 

“99. We find that before a litigant is permitted to knock the 

doors of justice and seek orders which have far reaching 

effects of affecting the employment of thousands of persons, 

stopping investment in the State, prejudicing the interests 

of the farmers; the credentials and bonafides of the 

applicants must be tested. In the present case, there is scope 

to infer that the litigation could be at the behest of the 

existing WBIs who wanted to avoid competition and 

continue to get raw material at a cheaper rate. There is also 

scope to infer that it could be at the behest of the WBIs in the 

adjoining Yamuna Nagar district of Haryana where lakhs of 

tons of timber is exported from the State of Uttar Pradesh. 

There is scope to infer that it could be in the interest of 

middlemen who are engaged in exporting timber from Uttar 
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Pradesh to Haryana. We would, therefore, only request the 

learned NGT that, when credentials and bonafides of such 

litigants are seriously raised and when entertaining the 

grievance of such litigants, which is likely to adversely affect 

the rights of many, it should ensure the bonafides and 

credentials of such litigants.” 

  

17. That thus, in view of the aforesaid, it is submitted with greatest 

respect that the OA filed by the Applicant is false, motivated, and 

malafide and has been filed with ulterior motives. Furthermore, the 

Respondent No. 2 is adhering and complying with all environmental 

norms and regulations strictly and to the highest standards and is 

continuously striving to make the plan even more environment 

friendly. 

 

PARA WISE REPLY: 

18. That the contents of Para 1 of the OA do not pertain to the 

Respondent No. 2 and therefore no reply to the same is warranted.    

19. That the Contents of Para 2 of the OA are denied as being false, 

frivolous and without basis. It is categorically denied that the 

activities of the Respondent No. 2 are causing environmental 

pollution in the vicinity. It is submitted and reiterated that the 

Respondent No. 2 is operating in the designated area earmarked for 

industrial activity by the State and that the Respondent No. 2 is 

complying with all environmental safeguards as per norms and 

applicable regulations.  
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20. That the contents of Para 3 of the OA are denied as being completely 

false, without basis and vague. It is categorically denied. It is further 

denied that the smoke emitted from the chimneys of the industry is 

causing “legal” diseases to the residents of the 12 surrounding 

villages. as a matter of fact, the Applicant herein has annexed pictures 

of certain smoke emitting chimneys (Pg. 97 of the OA), which are in 

fact not even photographs of the Respondent No. 2 plant, but are 

pictures of another adjacent plant.  

21. That it is further denied that such emissions have resulted in life-

threatening diseases among senior citizens and young adults or that 

the poisonous smoke and ash is ubiquitous in the atmosphere of the 

villages. It is submitted that the said allegations are completely vague, 

without any specifics and patently false. That it is reiterated that the 

Respondent No. 2 is adhering to all environmental norms and laws 

and furthermore. It is further submitted that the Applicant herein 

does not even claim to be a resident of any of the 12 villages as 

mentioned, and neither is any such resident been made party to the 

instant Application, which clearly raises suspicion over the bona-fides 

of the Applicant and clearly indicates that the instant OA has been 

filed at the behest of persons with illegal and malafide motives, who 

hold grudges and business rivalry with the Respondent No. 2.  

22. That the contents of Para 4 of the OA pertain to communications by 

the Applicant to various government bodies and therefore cannot be 

commented upon by the answering Respondent. However, to the 

extent that it has been mentioned that the letters mention alleged 

deplorable conditions or the nearby villages are concerned, the said 

allegations are completely-false and are denied.  
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23. That the contents of Para 5 of the OA to the extent that the same 

pertain to communications by the Applicant to various government 

bodies are concerned, are not being commented upon. However, to 

the extent that it has been submitted that no action has been taken by 

the concerned authorities are concerned, the same are being denied in 

entirety. It is submitted that in pursuance of the complaints made by 

the Applicant, the UPPCB has carried out multiple inspections of the 

plant premises on 29.02.2024, 27.12.2025, 8.05.2025 & 15.05.2025 and 

have also issued show cause notice dated 31.12.2024 and has directed 

the respondent to deposit of an amount of Rs 10 Lacs in form of Bank 

guarantee, which has been duly deposited by the respondent on 

21.04.2025. 

24. That the contents of Para 6 pertain to communications to which the 

Respondent No. 2 is not privy to, and therefore, no comment 

thereupon is warranted. 

25. That the contents of Para 7 are denied in entirety. It is submitted that 

of the 6 photographs, (Annexure A-4 of the OA), the 2nd and 6th 

appear to be photographs some plant in the vicinity. That the plants 

shown in the said photographs do not even pertain to the Respondent 

No. 2. That the same clearly indicates that the Applicant, in his haste 

to achieve his illegal and malafide motives, has attached photographs 

of an adjoining factory in order to mislead this Tribunal. That it is 

submitted with respect that the present OA is liable to be dismissed 

on this ground alone. 

26. That the contents of Para 8 & 9 of the OA are a matter of record and 

therefore require no response from the answering Respondent. 
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27. That the contents of Para 10 are denied as being misleading and false. 

It is reiterated that the Applicant has filed the present OA in order to 

arm-twist the Respondent No. 2 and that the OA has been filed by the 

Applicant with ulterior and malafide motives.  

28. That the contents of Para 11 are denied as being false, misleading and 

without any basis. It is denied that the intervention of this Hon’ble 

Tribunal is required to ascertain as to whether there is any violation 

of conditions, whether there is any violation of criteria if any for 

establishing such industries, whether there is any prohibition issued 

under any of regulations for establishing such units in the area and 

whether there was any possibility of pollution being caused during 

the operation of industry due to non-compliance of the pollution 

control mechanism prescribed to curb air dust pollution. The land on 

which the plant has been set-up is situated in the Notified Industrial 

Area GIDA, the land has been specifically allotted to the respondent 

for establishment of an integrated steel plant, and the plant has been 

established after getting the Environmental clearance from the 

MoEF&CC & Consent to Establish from the UPPCB. It is submitted 

and reiterated that the Respondent No. 2 has, and continues to adhere 

to all environmental norms and regulations. It is further submitted 

that the Applicant has made completely vague and baseless 

allegations and submissions in the present OA without specifying a 

single instance of violation.  

 

REPLY TO GROUNDS: 

29. That the contents of Para 12 pertain to the Grounds on which the 

Applicant has filed the present OA. It is submitted that each and 

296



15 
 

every Ground (from Ground A to L) are baseless, false, misleading 

and are therefore denied in entirety. It is specifically denied that the 

Respondent No. 2 has acted in any negligent manner or that the 

people residing in the vicinity of the industrial area are compelled to 

lead a pathetic life or that there is a violation of their right to breathe. 

It is further denied that the Applicant has gone from pillar to post in 

order to preserve the environment. It is reiterated that the Applicant 

is acting at the behest of vested interests and has filed the present OA 

in a malafide manner.  

30. It is denied that there has been any gross ignorance of the respondent 

authorities or that they have miserably failed to save the environment 

by not stopping the Respondent No. 2 from creating pollution. It is 

specifically denied that the Respondent No. 2 is violating the 

regulations and guidelines issued by this Hon’ble Tribunal. It is 

submitted that the Applicant has in the present OA attempted to go 

on a fishing expedition by raising bogus and completely 

misconceived and vague allegations without substantiating the same 

and without specifying any violation of any rules or by-laws 

whatsoever.  

31. It is further denied that the Respondents are acting against the 

regulations of this Hon’ble Tribunal or that no effective measures to 

curb pollution problems have been taken into consideration. It is 

specifically denied that smoke and ashes are emitted from the 

chimneys of the Respondent No. 2 causes any pollution problem. It is 

further denied that poisonous gases are being belched from the 

chimneys of the industry or that they are causing lethal diseases to 

the residents and are harming soft targets such as senior citizens and 
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young adults. It is submitted that the Applicant herein has not 

specified a single case of any such resident; and moreover, the 

Applicant does not even reside in the vicinity. It is further reiterated 

that the Applicant has no locus to file the present OA and has in fact 

filed the present OA at the behest of vested interests. It is further 

submitted that the photographs annexed to the OA are in fact not of 

the Respondent No. 2 plant but are pictures of another factory in the 

vicinity. It is submitted that the same clearly indicates that the 

Applicant has annexed the said photographs in order to mislead this 

Hon’ble Tribunal.  

32. It is specifically denied that the Respondent No. 2 is infringing the 

fundamental right to life of the residents in the vicinity. It is further 

denied that the other respondents have contributed to any such 

nuisance created by the Respondent No. 2 by not taking any strict and 

stringent actions to stop the Respondent No. 2 from spreading 

pollutants in the atmosphere. It is reiterated that the Respondent No. 

2 is functioning in accordance with all environmental norms and 

regulations.  

33. It is specifically denied that the life of innocent people is at stake or 

that they are being affected in any manner. It is further denied that 

the industry is not following the norms and rules enunciated by the 

Hon’ble Supreme Court in the case of MC Mehta v. Union of India. It 

is submitted that the Respondent No. 2, has, from the very inception, 

adhered to all applicable rules, regulations, guidelines and has at all 

times adhered to all directions issued by the competent authorities.  
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34. That the contents of Para 13 and 14 are a matter of record and 

therefore do not require any response from the answering 

Respondent. 

 

REPLY TO PRAYER CLAUSE 

35. That in view of the aforementioned preliminary submissions, as well 

as the para-wise reply to the contents of the OA, it is respectfully 

submitted by the Respondent No. 2 that the Prayer Clause of the OA 

as stated is absolutely incorrect, and vehemently denied. That the 

Applicant is not entitled to any relief as prayed for and the present 

OA of the Applicant being false, frivolous, malafide, and not 

maintainable, is liable to be dismissed with costs. 

 

THROUGH 

 

 

 

 
KABIR S. GHOSH  

D/1559/2015 
Advocate for the Respondent No. 2 

Enrollment No. D/1559/2015 
C-360, LGF, Defence Colony,  

New Delhi - 110024 
Email: kabirsagar49@gmail.com 

Ph: +91 9599966048 
Place:  New Delhi                   
Dated: 22.04.2025  
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CHAPTER No. 01: 

INTRODUCTION AND PROJECT DESCRIPTION 

Six monthly environmental compliance/status report is submitted for Establishment of 

Integrated Steel Plant {DRI Kilns (3,30,000 TPA), Induction Furnace with Concast (MS Billets/ 

Hot metal for hot charging) along with 1 x 35 T Ladle Refining (LRF) & 1 x 3 Strand Billet Caster 

(3,56,400 TPA), Rolling Mill (3,56,400 TPA), Power Generation 50 MW [24 MW through waste 

Heat Recovery Boiler (WHRB) and 26 MW through Fluidized Bed Combustion (FBC) Boiler]) by 

M/s Ankur Udyog Limited (Steel Division) at Plot No. AL-2, Sector-23, GIDA Industrial Area, 

Village: Sahbazganj & Domharmafi, Tehsil: Sahjanwa, District: Gorakhpur (Uttar Pradesh) for 

April, 2024 to September, 2024. Prior Environment Clearance was obtained from Ministry of 

Environment & Forests (MoEFCC) wide letter no.: J-11011/416/2017-IA.II (I), dated 17th 

September, 2019 EC amendment on dated 01st December 2020. Consent to operate for Water & 

Air has already been obtained for the project Vide Ref No. - 158576/UPPCB/Gorakhpur 

(UPPCBRO)/CTO/both/GORAKHPUR/2022, dated 22/06/2022 for validity upto 31/12/2026. 

Copy of CTO & CTE are attached here as Annexure - 1.  

Currently, integrated steel plant is operating at capacity of MS Billet: 300300 TPA, Sponge 

Iron: 212500 TPA, MS Re Bar and Structural Steel: 291300 TPA, Captive Power Plant: 16 MW 

(WHRB) and Captive Power Plant: 14 MW (CFBC).  

 Specific and general conditions stipulated in Environment Clearance have been complied 

during construction phases. 

Environmental mitigation measures described in Environmental Management Plan are being 

implemented operation phase. M/s Ankur Udyog Limited (Steel Division) management team is 

fully conscious about Environmental Management and enhancing green belt development in project 

surrounding area. 

Project is currently under operation phase. Six monthly compliance/status reports for April, 

2024 to September, 2024 for conditions stipulated in the Environmental Clearance letter issued by 

MoEF are enclosed as Annexure-2. Photographs view of implemented mitigation measures are 

also attached for the ready reference as Photo Documentation. 
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CHAPTER No. 02: 

COMPLIANCE OF STIPULATED CONDITIONS OF  

ENVIRONMENTAL CLEARANCE 

Name of the Project: Establishment of Integrated Steel Plant {DRI Kilns (3,30,000 TPA), 

Induction Furnace with Concast (MS Billets/ Hot metal for hot charging) along with 1 x 35 T Ladle 

Refining (LRF) & 1 x 3 Strand Billet Caster (3,56,400 TPA), Rolling Mill (3,56,400 TPA), Power 

Generation 50 MW [24 MW through waste Heat Recovery Boiler (WHRB) and 26 MW through 

Fluidized Bed Combustion (FBC) Boiler]) by M/s Ankur Udyog Limited (Steel Division) at Plot 

No. AL-2, Sector-23, GIDA Industrial Area, Village: Sahbazganj & Domharmafi, Tehsil: 

Sahjanwa, District: Gorakhpur (Uttar Pradesh). 

 

Currently, integrated steel plant is operating at capacity of MS Billet: 300300 TPA, Sponge Iron: 

212500 TPA, MS Re Bar and Structural Steel: 291300 TPA, Captive Power Plant: 16 MW 

(WHRB) and Captive Power Plant: 14 MW (CFBC).  

 

Environmental Clearance Letter No: J-11011/416/2017-IA. II (I), dated 17th September, 2019 

Amended on 01st December, 2020 

 

Period of Compliance Report: (April, 2024 to September, 2024) 

 

SPECIFIC CONDITIONS 

Sr. 

No 
Condition Compliance 

1 Railway siding shall be completed in a time frame of 

five years or before commissioning of the project at 

full capacity, whichever is earlier. 

Complied. 

Railway Siding is operational. 

 

2 Project Proponent shall adopt 100 % hot charging 

and the coal gasifier shall not be installed. 

This condition has been Amended in the 21st meeting 

of the REAC (Industry) held during 30th July 2020 - 

01st August 2020 as below- 

“The committee recommended to amend the EC for 

90% billets for hot charging and use of LDO for 

reheating furnace during emergency for remaining 

billets, i.e. for 10% of Production” 

Industry is complying with 

condition as amended and 90% 

billets for hot charging and using 

LDO for reheating furnace during 

emergency for remaining billets. 

3 Air-cooled condenser shall be used in Power Plant. Being Complied, Industry has 

installed captive power plant of 

capacity: 30 MW, out of which 16 

MW is WHRB and 14 MW is 

CFBC.  
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4 Rainwater harvesting and recharge shall be more than 

the water consumption. In case, adequate area within 

the premises is not available, the PP may go for 

rainwater harvesting /recharging outside the factory 

premises.  

Industry constructed the rainwater 

harvesting system within premises 

and also adopted the pond in 

nearby village to ensure the 

artificial augmentation.  

5 Monitoring of rainwater harvesting /recharging shall 

be done as per the monitoring schedule submitted to 

the ministry vide letter dated 29.5.2019. 

Complied. Industry constructed 

the rainwater harvesting system 

within premises and also adopted 

the pond in nearby village to 

ensure the artificial augmentation. 

6 Bi- Flue stack of 114 m height shall be provided, 

common for both DRI Kilns. 

Stack of 120 m height has been 

constructed. 

 

GENERAL CONDITIONS 

Sr. 

No 
Condition Compliance 

I - Statutory Compliance 

1 The Project Proponent shall obtain consent to 

establish/Operate under the provisions of Air 

(Prevention & Control of Pollution) Act, 1981 and 

the Water (Prevention & Control of Pollution) Act, 

1974 from the concerned state pollution control 

board /Committee. 

Consent to Establish has been 

already obtained vide Reference 

No. - 32390/UPPCB/Gorakhpur 

(UPPCBRO)/CTE/Gorakhpur/20

18 dated 26/10/2018 from the 

UPPCB. Consent to operate for 

Water & Air has already been 

obtained for the project Vide Ref 

No. - 158576/UPPCB/Gorakhpur 

(UPPCBRO)/CTO/both/GORAK

HPUR/2022, dated 22/06/2022 for 

validity upto 31/12/2023. 

Copy attached as Annexure - 1.  

2 The Project Proponent shall obtain the necessary 

permission from the Central Ground Water 

Authority, in case of drawl of ground water / from 

the competent authority concerned in case of drawl 

of surface water required for the project. 

NOC for ground water withdrawal 

has already been obtained from 

GWB.  

Industry also Obtained NOC in 

State Ground Water Department. 

Annexure - 3. 

3 The Project Proponent shall obtain authorization 

under the Hazardous and other Waste Management 

Rules, 2016 as amended from time to time. 

Complied. 

II - Air quality monitoring and preservation 

1 The project proponent shall install 24×7 continuous 

emission monitoring system at process stacks to 

monitor stack emission with respect to standards 

Complied.  

Industry installed the continuous 

online monitoring system for stack 
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prescribed in Environment (Protection ) Rules 1986 

vide G.S.R 277 (E) dated 31st March 2012 

(Integrated Iron and Steel) ; G.S.R 414 (E) dated 30th 

May 2008(Sponge Iron ) as amended from time to 

time and connected to SPCB & CPCB online servers 

and calibrate these systems from time to time 

according to equipment supplier specification 

through Labs recognized under Environment 

(Protection ) Act, 1986 or NABL accredited 

laboratories. 

emission, which is connected 

CPCB and SPCB server.  

 

2 The project proponent shall monitor fugitive 

emissions in the plant premises at least once in ever 

quarter through Labs recognized under Environment 

(Protection) Act, 1986 

Air quality monitoring has been 

done at site, report is attached. 

Movement of vehicles are the 

major fugitive emission sources. 

Ambient Air quality monitoring 

has been done by NABL and 

MOEF approved laboratory and 

test report enclosed as Annexure - 

4.  

3 The project proponent shall install system to carry 

out Continuous Ambient Air Quality monitoring for 

common/criterion parameters relevant to the main 

pollutants released (e.g., PM10 PM2.5 in reference to 

PM emission, and SO2 and NOX in reference to SO2 

and NOX emissions.) Within and outside the plant 

area at least at four locations (one within and three 

outside the plant area at an angle of 120˚each), 

covering upwind and downwind directions. 

Ambient air quality monitoring has 

been done at four location locations 

by MOEF and NABL recognised 

laboratory.  

Test report enclosed attached as 

Annexure - 4.  

4 The cameras shall be installed at suitable locations 

for 24×7 recording of battery emissions on the both 

sides of coke oven batteries and videos shall be 

preserved for at least one month recording. 

Not applicable as no coke oven is 

proposed. 

5 Sampling facility at process stacks and at quenching 

towers shall be provided as per CPCB guidelines for 

manual monitoring of emissions. 

Sampling ports at stacks and 

quenching towers has been 

provided for manual monitoring of 

emissions. 

6 The project proponent shall submit monthly 

summary report of continuous stack emission and air 

quality monitoring and results of manual stack 

monitoring and manual monitoring of air quality 

/fugitive emissions to Regional Office of 

MoEF&CC, Zonal office of CPCB and Regional 

Office of SPCB along with six monthly monitoring 

Summary of continuous monitoring 

report of continuous stack emission 

and air quality monitoring report, 

manual stack monitoring results / 

fugitive emission report is attached. 
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report. 

7 Appropriate air pollution control (APC) system shall 

be provided for all the dust generating points 

including fugitive dust from all vulnerable sources, 

so as to comply prescribed stack emission and 

fugitive emission standards. 

Suggestion is being implemented 

on design and structures to comply 

the emission standards. Emission 

report is attached as Annexure - 4.  

8 The project proponent shall provide leakage 

detection and mechanized bag cleaning facilities for 

better maintenance of bags. 

Complied. SOP has been 

formulated for periodic 

maintenance of bags and its 

cleaning.  

9 Secondary emission control system shall be provided 

at SMS Converters. 

Not Applicable as no SMS 

Converter is proposed. 

10 Pollution Control system in the steel plants shall be 

provided as per CREP guidelines of CPCB. 

Complied, pollution control 

devices has been provided as per 

CREP guidelines.  

11 Sufficient number of mobile or stationery vacuum 

cleaners shall be provided to clean plant roads, shop 

floors, roofs, regularly. 

Complied, vacuum cleaners system 

has been provided to clean plants 

roads, shop floor, roofs regularly.  

12 Recycle and reuse iron ore fines, coal and such other 

fines collected in the pollution control devices in the 

process after briquetting/agglomeration. 

Recycling of iron ore fines, coal 

and other such material from APCS 

device is being done as per the 

feasibility.  

13 The project proponent use leak proof trucks/dumpers 

carrying coal and other raw materials and cover 

them with Tarpaulin. 

Complied.  

14 Facilities for spillage collection shall be provided for 

coal (Chain conveyors, land based industrial vacuum 

cleaning facility) 

Complied.  

15 Land based APC system shall be installed to control 

coke-pushing emission. 

Not Applicable as no coke oven / 

coke use is proposed 

16 In case concentrated ammonia liquor is incinerated, 

adopt high temperature incineration to destroy 

Dioxins and Furans. Suitable NOX control facility 

shall be provided to meet the prescribed standards. 

Complied.  

17 Wind Shelter fence and chemical spraying shall be 

provided on the raw material stockpiles. 

Complied as per the guidelines.  

18 Design the ventilation system for adequate air 

changes as per ACGIH document for all tunnels, 

motor houses, and Oil cellars. 

Not Applicable. 

19 The project proponent shall install Dry Gas Cleaning 

Plant with Bag Filter for SMS Converter. 

Not Applicable as no SMS 

Converter is proposed 
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III - Water quality monitoring and preservation 

1 The project proponent shall install 24×7 continuous 

effluent monitoring system with respect to standards 

prescribed in Environment (Protection ) Rules 1986 

vide G.S.R 277 (E) dated 31st March 2012 

(Integrated Iron and Steel) ; G.S.R 414 (E) dated 30th 

May 2008 (Sponge Iron ) as amended from time to 

time and connected to SPCB & CPCB online servers 

and calibrate these systems from time to time 

according to equipment supplier specification 

through Labs recognized under Environment 

(Protection) Act, 1986 or NABL accredited 

laboratories. 

Unit is based on Zero Liquid 

Discharge. No wastewater will be 

discharged outside the premises.  

 

2 The project proponent shall monitor regularly 

ground water quality at least twice a year (pre and 

post monsoon) at sufficient number of piezometers 

/sampling wells in the plant and adjacent areas 

through labs recognized under Environment 

(Protection) Act, 1986 or NABL accredited 

laboratories. 

Ground water monitoring has been 

done for each bore well.  

Ground water test report is attached 

in Annexure - 4. 

 

3 The project proponent shall submit monthly 

summary report of continuous effluent monitoring 

and results of manual effluent testing and manual 

monitoring of ground water quality to regional 

Office of MoEF & CC, Zonal office of CPCB and 

Regional Office of SPCB along with six - monthly 

monitoring report. 

Complied. 

 

4 The project Proponent shall provide the ETP for 

coke oven and by product to meet the standards 

prescribed in G.S.R 277 (E) dated 31st March 2012 

(Integrated Iron and Steel); G.S.R 414 (E) dated 30th 

May 2008(Sponge Iron) as amended from time to 

time; S.O.3305 (E) dated 7th December 2015 

(Thermal Power Plants) as amended from time to 

time. 

Not applicable as no coke oven is 

proposed 

5 Adhere to ‘Zero Liquid Discharge ‘  No wastewater is being discharged 

outside the premises and we are 

achieving `Zero’ effluent 

discharge.  

6 Sewage Treatment Plant shall be provided for 

treatment of domestic wastewater to meet the 

prescribed standards. 

Sewage treatment plant has been 

installed at site to treat the 

domestic wastewater as per the 

prescribed norms.  

31316



 
 

Six Monthly Compliance Report of Environmental Clearance for Establishment of 

Integrated Steel Plant by M/s Ankur Udyog Limited (Steel Division) at Plot No. AL-2, 

Sector-23, GIDA Industrial Area, Village: Sahbazganj & Domharmafi, Tehsil: Sahjanwa, 

District: Gorakhpur (Uttar Pradesh)  

EC Compliance 

April, 2024 to 

September, 2024 
 

 Page 10 

 

7 Garland drains and collection pits shall be provided 

for each stock pile to arrest the runoff in the event of 

heavy rains and to check the water pollution due to 

surface runoff.  

Run off designs, drain designs are 

being planned as per conditions in 

EC. 

8 Tyre washing facilities shall be provided at the 

entrance of the plant gates. 

Complied. Washing facility 

provided at Gate for tyre washing.  

9 CO2 injection shall be provided in GCP of SMS to 

reduce ph in circulating water to ensure optimal 

recycling of treated water for converter gas cleaning. 

Not applicable as no SMS 

Converter is proposed.  

10 The Project Proponent shall practice rainwater 

harvesting to maximum possible extent. 

Industry constructed the rainwater 

harvesting system within premises 

and adopted the pond in nearby 

village to ensure the artificial 

augmentation. 

11 Treated water from ETP of COBP shall not be used 

for coke quenching. 

Not applicable as no coke use is 

proposed 

12 Water meters shall be provided at the inlet to all unit 

processes in the steel plants. 

Point is noted and will be 

implemented.  

13 The project proponent shall make efforts to 

minimize water consumption in the steel plant 

complex by segregation of used water, practicing 

cascade use and by recycling treated water.  

Proper Water balance will be 

prepared and reduce, reuse, recycle 

is being followed as per EC 

conditions.   

IV - Noise monitoring and prevention  

1 Noise level survey shall be carried as per the 

prescribed guidelines and report in this regard shall 

be submitted to the regional officer of the ministry as 

a part of six-monthly compliance report. 

Following noise pollution 

prevention & control measures has 

been adopted: 

1. Low noise prone equipment has 

been installed. 

2. Acoustic lagging for the 

equipment and suction side 

silencers has been provided. 

3. Low noise equipment has been 

selected. 

4. A greenbelt is being planted 

around the premises so that the 

ambient noise levels shall 

conform to the desired standards. 

2 The ambient noise levels should conform to the 

standards prescribed under E(P)A Rules ,1986 viz. 

75 dB (A) during day time and 70 dB (A) during 

night time. 

Noise level monitoring has been 

done within premises and 

monitoring report attached as 

Annexure - 4.  

V - Energy Conservation measures 

1 Use torpedo ladle for hot metal transfer as far as Complied  
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possible. If ladles not used; provide covers for open 

top ladles. 

2 Use hot charging of slabs and billets/blooms as far as 

possible. 

Complied.  

3 Waste heat recovery system shall be provided in all 

units where the flue gas or process gas exceeds 

300ºC  

WHRB boiler has been already 

provided.  

4 Explore feasibility to install WHRS at Waste Gases 

from all reheating furnaces and if feasible shall be 

installed. 

Condition Noted.  

5 Provide solar power generation on roof tops of 

buildings, for solar light system for all common 

areas, street lights, parking around project area and 

maintain the same regularly. 

Condition noted  

6 Provide LED lights in their offices and residential 

areas. 

LED lights has been installed 

within premises.  

7 Ensure installation of regenerative type burners on 

all reheating furnaces. 

Point is noted.  

VI - Waste Management 

1 Waste recycling plant shall be installed to recover 

scrap, metallic and flux for recycling to SMS.  

Complied. Waste recycling plant 

has been installed. 

2 Used refractories shall be recycled as far as possible. Complied.  

3 SMS slag after metal recovery in waste recycling 

facility shall be conditioned and used for road 

making, railway track ballast and other applications. 

The project proponent shall install a waste recycling 

facility to recover metallic waste. 

Slag generated is being utilised in 

land filling and making of roads.  

4 The project proponent shall establish linkage for 100 

% reuse of rejects from Waste Recycling Plant. 

Complied. 

5 100% utilization of fly ash shall be ensured. All the 

fly ash shall be provided to cement and brick 

manufacturers for further utilization and 

Memorandum of Understanding in this regard shall 

be submitted to the Ministry’s Regional Office. 

Fly ash generated will be provided 

to cement plants and brick kilns.  

6 Oil collection pits shall be provided in oil cellars to 

collect and reuse /recycle spilled oil. Oil collection 

trays shall be provided under coils on saddles in cold 

rolled coil storage area.  

Not applicable 

7 The waste oil, grease and other hazardous waste like 

acidic sludge from pickling, galvanizing, chrome 

plating mills etc. shall be disposed of as per the 

hazardous & other waste (Management & 

Used oil & grease generated as 

Hazardous Waste which is being 

provided to TSDF for further 

disposal.   
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Transboundary Movement) Rules, 2016.  

8 Kitchen waste shall be composted or converted to 

biogas for further use. 

Domestic waste generated is being 

converted to manure via bio 

composting routes.  

VII - Green Belt 

1 Green Belt shall be developed in an area equal to 

33% of the plant area with a native tree species in 

accordance with CPCB guidelines. The Green Belt 

shall inter alia cover the entire periphery of the plant. 

33 % of total project are is being 

developing as green belt. Green 

Belt has been developed as per the 

plan submitted within EIA & EMP 

report.  

2 The project proponent shall prepare GHG emissions 

inventory for the plant and shall submit the program 

for reduction of the same including carbon 

sequestration including plantation. 

Will be complied. 

VIII - Public Hearing and Human health issues 

1 Emergency preparedness plan based on the Hazard 

identification and Risk Assessment (HIRA) and 

Disaster Management Plan shall be implemented. 

Complied and implemented. 

2 The project proponent shall carry out heat stress 

analysis for the work men who work in high 

temperature work zone and provide Personal 

Protective Equipment (PPE) as per the norms of 

Factory Act. 

Complied. 

3 Provision shall be made for the housing of 

construction labour within the site with all necessary 

infrastructure and facilities such as fuel for cooking, 

mobile toilets, mobile STP, safe drinking water, 

medical health care, crèche etc . The housing may be 

in the form of temporary structures to be removed 

after the completion of project. 

Is being complied, temporary 

structure housing of construction 

labour within the site with all 

necessary infrastructure and 

facilities such as fuel for cooking, 

toilets, safe drinking water etc is 

being provided. 

4 Occupational health surveillance of the workers shall 

be done on a regular basis and records maintain as 

per Factory Act. 

Periodic medical check-up for 

workers shall be carried out as per 

Factory Act.  

 

IX - Corporate Environment Responsibility 

1 The project proponent shall comply with the 

provisions contained in this ministry’s OM vide 

F.No. 22-65/2017-IA.III dated 01st May 2018, as 

applicable, regarding Corporate Environment 

Responsibility.  

Will be complied as per the latest 

OM vide F.No. 22-65/2017-IA.III 

dated 30.09.2020 issued by the 

ministry.  

2 The company shall have a well laid down 

environmental policy duly approve by the board of 

directors. The environmental policy should prescribe 

Will be complied. 

Copy of environmental policy as 

approved by the Board of Directors 
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for standard operating procedures to have proper 

checks and balances and to bring into focus any 

infringements /deviation/violation of the 

environmental /forest/wildlife norms/conditions. The 

company shall have defined system of reporting 

infringements /deviation/violation of the 

environmental /forest/wildlife norms/conditions 

and/or share holders /stake holders. The copy of the 

board resolution in this regard shall be submitted to 

the MoEF&CC as a part of six-monthly compliance 

report. 

is already submitted also attached 

as Annexure - 5.  

 

3 A separate environmental cell both at the project & 

company head quarter level, with qualified personnel 

shall be set up under the control of senior executive, 

who will directly to the head of the organization. 

Environmental Cell of project is 

formulated and copy of 

environmental cell is attached as 

Annexure - 5.  

4 Action plan for implementing EMP and 

environmental conditions along with responsibility 

matrix of the company shall be prepared and shall be 

duly approved by competent authority. The year 

wise funds earmarked for environmental protection 

measures shall be kept in separate account and not to 

be diverted for any other purpose. Year wise 

progress of implementation of action plan shall be 

reported to the Ministry/Regional office along with 

six monthly compliance report. 

Environmental Management plan 

has been implemented as given in 

the EIA EMP report under the 

supervision of Environment officer 

or EHS.  

5 Self-environmental audit shall be conducted 

annually. Every three years third party 

environmental audit shall be carried out. 

Will be complied. 

6 All the recommendations made in the Charter on 

Corporate Responsibility for Environmental 

Protection (CREP) for the Iron and Steel plants shall 

be implemented. 

Complied.  

X - Miscellaneous 

1 The project proponent shall make public the 

environmental clearance granted for their project 

along with the environmental conditions and 

safeguards at their cost by prominently advertising it 

at least in two local newspapers of the District or 

State, of which one shall be in vernacular language 

within seven days and in addition this shall also be 

displayed in the project proponents website 

permanently. 

Notice published in two 

newspapers is attached as 

Annexure - 6.  

2 The copies of the Environmental Clearance shall be Complied 
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submitted by the project proponents to heads of local 

bodies, Panchayats and Municipal Bodies in addition 

to the relevant offices of the Government who in 

turn has to display the same for 30 days from the 

date of receipt. 

3 The project proponent shall upload the status of the 

compliance of the stipulated environment clearance 

conditions, including results of monitored data on 

their website and update the same on half yearly 

basis. 

Will be complied.  

4 The project proponent shall monitor the criteria 

pollutants level namely; PM10, So2, Nox, (ambient 

level as well as stack emission) or critical sectoral 

parameters, indicated for the projects and display the 

same at a convenient location for disclosure to the 

public and put on the website of the company. 

Environmental Display board has 

been established near main gate for 

the display of data. 

5 The project proponent shall submit six monthly 

reports on the status of the compliance of the 

stipulated environmental conditions on the website 

of the Ministry of Environment, Forest and Climate 

Change at environment clearance portal. 

Complied. 

6 The project proponent shall submit the 

environmental statement for each financial year in 

Form-V to the concerned state pollution control 

board as prescribed under the Environment 

(Protection) Rules, 1986, as amended subsequently 

and put on the website of the company. 

Will be complied as per guidelines.   

7 The project proponent shall inform the Regional 

Office as well as the Ministry, the date of financial 

closure and final approval of the project by the 

concerned authorities, commencing the land 

development work start of production operation by 

the project.  

Complied.  

8 The project authorities must strictly adhere to the 

stipulations made by the State Pollution Control 

Board and the State Government. 

Noted and will be complied. 

9 The project proponent shall abide by all the 

commitments and recommendations made in the 

EIA/EMP report, commitment made during Public 

Hearing and also that during their presentation to the 

Expert Appraisal Committee. 

Noted and will be complied. 

10 No further Expansion or modifications in the plant 

shall be carried out without prior approval of the 

Agreed 
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Ministry of Environment, Forest & Climate Change 

(MoEF&CC). 

11 Concealing factual data or submission of 

false/fabricated data may result in revocation of this 

environmental clearance and attract action under the 

provisions of Environment (Protection) Act, 1986. 

Agreed 

12 The Ministry may revoke or suspend the clearance, 

if implementation of any of the above conditions is 

not satisfactory. 

Agreed 

13 The Ministry reserves the right to stipulate additional 

conditions if found necessary. The company in a 

time bound manner shall implement these 

conditions. 

Agreed 

14 The regional office of this ministry shall monitor 

compliance of the stipulated conditions. The project 

authorities should extend full cooperation to the 

officer (s) of the Regional Office by furnishing the 

requisite data/information/monitoring reports. 

Agreed 

15 The above condition shall be enforced ,inter-alia 

under the provisions of the Water (Prevention 

&Control of Pollution)Act,1974,the Air(Prevention 

&Control of Pollution)Act ,1981,the  Environment 

(Protection) Act, 1986 , Hazardous and Other 

Wastes (Management and Transboundary Movement 

)Rules ,2016 and the public orders passed by the 

honorable Supreme Court of India /High Courts and 

any other court of Law relating to the subject matter. 

Agreed 

16 Any appeal against this EC shall lie with the 

National Green Tribunal, if preferred, within a 

period of 30 days as prescribed under Section 16 of 

the National Green Tribunal Act, 2010.  

Agreed.  

 

We once again assure you that we are conscious to our Environmental and Social 

responsibilities and also committed towards creating a clean and safe environment in an 

around manufacturing facility and continued our efforts for the same. 
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CHAPTER No. 03: 

DETAILS OF ENVIRONMENTAL MONITORING 

3.1 AMBIENT AIR QUALITY MONITORING  

3.1.1 Ambient air Quality Monitoring Stations 

Ambient air quality monitoring has been carried out near Main Gate, Village: Sahbazganj, Village: 

Domhar and Village: Johnia to assess the ambient air quality. This will enable to have analytical 

understanding about air quality and the changes in the air environment in the study area with 

respect to the condition prevailing.  

The locations of the ambient air quality monitoring stations are given in Table - 3.1. 

Table - 3.1:  Details of Ambient Air Quality Monitoring Stations 

Sr. 

No 
Location Code Location Name/Description 

Environmental Setting of 

surrounding 

1. AAQ - 1 Near Main Gate Industrial 

2. AAQ - 2 Village: Sahbazganj Residential 

3. AAQ - 1 Village: Domhar Residential 

4. AAQ - 2 Village: Johnia Residential 

 

AAQ - 1: Near Main Gate 

The sampler was placed near Main gate and was free from any obstructions. Surroundings of the 

sampling site represent industrial environmental setting. 

 

AAQ - 2: Village: Sahbazganj 

The sampler was placed at Village: Sahbazganj and was free from any obstructions. Surroundings 

of the sampling site represent residential environmental setting. 

 

AAQ - 3: Village: Domhar 

The sampler was placed at Village: Domhar and was free from any obstructions. Surroundings of 

the sampling site represent residential environmental setting. 

 

AAQ - 4: Village: Johnia 

The sampler was placed at Village: Johnia and was free from any obstructions. Surroundings of the 

sampling site represent residential environmental setting. 

 

3.1.2 Ambient Air Quality Monitoring Methodology 

Monitoring was conducted in respect of the following parameters: 

• Particulate matters size less than 10 µm (PM10) 

• Particulate matters size less than 2.5 µm (PM2.5) 

• Sulphur Dioxide (SO2) 

• Oxides of Nitrogen (NOx) 

The duration of sampling of PM10, PM2.5, SO2 and NOX was 24 hourly continuous sampling per day 

duration monitoring. The monitoring was conducted for one day at the location. This is to allow a 

comparison with the National Ambient Air Quality Standards. 

38323



 
 

Six Monthly Compliance Report of Environmental Clearance for Establishment of 

Integrated Steel Plant by M/s Ankur Udyog Limited (Steel Division) at Plot No. AL-2, 

Sector-23, GIDA Industrial Area, Village: Sahbazganj & Domharmafi, Tehsil: Sahjanwa, 

District: Gorakhpur (Uttar Pradesh)  

EC Compliance 

April, 2024 to 

September, 2024 
 

 Page 17 

 

The air samples were analyzed as per standard methods specified by Central Pollution Control 

Board (CPCB) and IS: 5182. The techniques used for ambient air quality monitoring and minimum 

detectable levels are given in Table - 3.2.  

Fine Particulate Sampler instruments have been used for monitoring Particulate Matter 2.5 (PM2.5 

i.e. <2.5 microns), and Respirable Dust Sampler with gaseous sampling attachment was used for 

sampling Respirable fraction (<10 microns), gaseous pollutants like SO2, and NOX.  

Table - 3.2:  

Techniques used for Ambient Air Quality Monitoring 

Sr. 

No 
Parameter Technique 

Range of testing 

/limit of detection 

1. 
Particulate matters size 

less than 10 µm (PM10) 

Respirable Dust Sampler, with cyclone 

separator, Gravimetric Method 
5.0 - 1200 

2. 
Particulate matters size 

less than 2.5 µm (PM2.5) 

Fine Particulate Sampler, Gravimetric 

Method 
2.0 - 500 

3. Sulphur dioxide Improved West and Geake 5.0 - 1050 

4. Oxides of Nitrogen Modified Jacob & Hochheiser (NaAsO2) 6.0 - 750 

 

3.1.3 Ambient Air Quality Monitoring Results at Near Main Gate 

The detailed on-site monitoring results of PM2.5, PM10, SO2 and NOX are presented in Table - 3.3. 

Table - 3.3: Ambient Air Quality Monitoring Results at Near Main Gate 

 

3.1.4 Ambient Air Quality Monitoring Results at Village: Sahbazganj 

The detailed on-site monitoring results of PM2.5, PM10, SO2 and NOx are presented in Table - 3.4. 

Table - 3.4:  Ambient Air Quality Monitoring Results at Village: Sahbazganj 

 

Sr. 

No 
Particulars Protocol 

Result 

(µg/m3) 

Range of 

testing /limit 

of detection 

Standard as per 

NAAQS; dated  

18/11/ 2009 

1 
Particulate matters size 

less than 10 µm (PM10) 

IS: 5182 (Part-23): 2006 

Reaffirmed: 2022 
90.4 5.0 - 1200 

For 

24 hour =100 

2 
Particulate matters size 

less than 2.5 µm (PM2.5) 
IS: 5182 (Part-24): 2019 55.87 2.0 - 500 

For 

24 hour =60 

3 Sulphur Dioxides (SO2) 
IS: 5182 (Part-2): 2001 

Reaffirmed: 2022 
14.23 5.0 - 1050 

For 

24 hour =80 

4 
Oxides of nitrogen 

(NOX) 

IS: 5182 (Part-6): 2006 

Reaffirmed: 2022 
22.08 6.0 - 750 

For 

24 hour =80 

Sr. 

No 
Particulars Protocol 

Result 

(µg/m3) 

Range of 

testing /limit 

of detection 

Standard as per 

NAAQS; dated 

18/11/ 2009 

1 
Particulate matters size 

less than 10 µm (PM10) 

IS: 5182 (Part-23): 2006 

Reaffirmed: 2022 
72.3 5.0 - 1200 

For 

24 hour =100 

2 
Particulate matters size 

less than 2.5 µm (PM2.5) 
IS: 5182 (Part-24): 2019 45.69 2.0 - 500 

For 

24 hour =60 

3 Sulphur Dioxides (SO2) 
IS: 5182 (Part-2): 2001 

Reaffirmed: 2022 
13.55 5.0 - 1050 

For 

24 hour =80 

4 Oxides of nitrogen (NOX) 
IS: 5182 (Part-6): 2006 

Reaffirmed: 2022 
18.36 6.0 - 750 

For 

24 hour =80 
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3.1.5 Ambient Air Quality Monitoring Results at Village: Domhar 

The detailed on-site monitoring results of PM2.5, PM10, SO2 and NOx are presented in Table - 3.5. 

Table - 3.5:   

Ambient Air Quality Monitoring Results at Village: Domhar 

 

3.1.6 Ambient Air Quality Monitoring Results at Village: Johnia 

The detailed on-site monitoring results of PM2.5, PM10, SO2 and NOx are presented in Table - 3.6. 

Table - 3.6:  

Ambient Air Quality Monitoring Results at Village: Johnia 

 

3.1.7 Discussion on Ambient Air Quality in the Study Area 

The value of PM10 at Ambient Air Monitoring Station No: 1, 2, 3 & 4 are 90.4 µg/m3, 72.3 µg/m3, 

77.6 µg/m3 & 74.8 µg/m3 respectively which were within permissible limit of 100 µg/m3 and PM2.5 

levels are 55.87 µg/m3 at near main gate, 45.69 µg/m3 at Village: Sahbazganj, 46.25 µg/m3 at 

Village: Domhar & 48.67 µg/m3 at Village: Johnia were also observed within permissible limit of 

60 µg/m3 (for residential, rural and other areas as stipulated in the National Ambient Air Quality 

Standards). Values of SO2 found 13.28 µg/m3 to 14.23 µg/m3 and values of NOX found 17.20 

µg/m3 to 22.08 µg/m3, was also observed within the corresponding stipulated limits (Limit for SO2 

and NOX; 80 µg/m3) at all of the 04 monitoring locations. Station wise variation of ambient air 

quality parameters has been graphically shown in Figure - 3.1 to 3.4. 

Sr. 

No 
Particulars Protocol 

Result 

(µg/m3) 

Range of 

testing /limit 

of detection 

Standard as per 

NAAQS; dated 

18/11/ 2009 

1 
Particulate matters size 

less than 10 µm (PM10) 

IS: 5182 (Part-23): 2006 

Reaffirmed: 2022 
77.6 5.0 - 1200 

For 

24 hour =100 

2 
Particulate matters size 

less than 2.5 µm (PM2.5) 
IS: 5182 (Part-24): 2019 46.25 2.0 - 500 

For 

24 hour =60 

3 Sulphur Dioxides (SO2) 
IS: 5182 (Part-2): 2001 

Reaffirmed: 2022 
13.46 5.0 - 1050 

For 

24 hour =80 

4 Oxides of nitrogen (NOX) 
IS: 5182 (Part-6): 2006 

Reaffirmed: 2022 
17.72 6.0 - 750 

For 

24 hour =80 

Sr. 

No 
Particulars Protocol 

Result 

(µg/m3) 

Range of 

testing /limit 

of detection 

Standard as per 

NAAQS; dated 

18/11/ 2009 

1 
Particulate matters size 

less than 10 µm (PM10) 

IS: 5182 (Part-23): 2006 

Reaffirmed: 2022 
74.8 5.0 - 1200 

For 

24 hour =100 

2 
Particulate matters size 

less than 2.5 µm (PM2.5) 
IS: 5182 (Part-24): 2019 48.67 2.0 - 500 

For 

24 hour =60 

3 Sulphur Dioxides (SO2) 
IS: 5182 (Part-2): 2001 

Reaffirmed: 2022 
13.28 5.0 - 1050 

For 

24 hour =80 

4 Oxides of nitrogen (NOX) 
IS: 5182 (Part-6): 2006 

Reaffirmed: 2022 
17.20 6.0 - 750 

For 

24 hour =80 
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Figure - 3.1: Graphs Showing PM10 Concentration at all sites 

 

 
Figure - 3.2: Graphs Showing PM2.5 Concentration at all sites 
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Figure - 3.3: Graphs Showing SO2 Concentration at all sites 

 

 

 
Figure - 3.4: Graphs Showing NOX Concentration at all sites 
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3.2 STACK EMISSION MONITORING 

Stack Emission monitoring was carried out by EPA approved Laboratory on date 

10.09.2024 to 11.09.2024 for following stacks. 

• Stack No. - 1 attached with DRI Klin + WHRB Boiler: 01 Nos x 69 TPH WHRB (ESP 

is used as Air Pollution Control Device with a stack height of 120.0 meter). 

• Stack No. - 2 attached with CFBC Boiler: 01 Nos. x 55 TPH (ESP is used as Air 

Pollution Control Device with a stack height of 80.0 meter). 

• Stack No. - 3 attached with Induction Furnace Crucible; 03 Nos., 30 T/Batch/heat 

(Bag Filters is used as Air Pollution Control Device with a stack height of 30.0 meter). 

 

3.2.1 Stack Emission Monitoring Methodology 

Stack Monitoring was conducted for five no. of stacks in respect of the following 

parameters: 

• Particulate Matter (PM) 

The Method used for Stack Emission monitoring and range of testing with CPCB standard 

are given in Table - 3.7. 

 

Table - 3.7: Details of Stack Emission Monitoring Results 

Sr. 

No. 
Parameter Unit Protocol Result 

Range of 

Testing/ 

Limit of 

Detection 

Standard 

(as per 

CPCB) 

Stack No. 1 

1 
Particulate 

Matter 
mg/Nm3 

IS: 11255 (Part-1): 1985, 

Reaffirmed: 2019 
46.20 2.0 - 1000 150 

Stack No. 2  

2 
Particulate 

Matter 
mg/Nm3 

IS: 11255 (Part-1): 1985, 

Reaffirmed: 2019 
44.23 2.0 - 1000 50 

Stack No. 3 

3 
Particulate 

Matter 
mg/Nm3 

IS: 11255 (Part-1): 1985, 

Reaffirmed: 2019 
45.26 2.0 - 1000 150 

 

3.3 AMBIENT NOISE MONITORING  

3.3.1 Ambient Noise Monitoring Locations  

The main objective of noise monitoring in the study area is to assess the present ambient noise 

levels near project site due to various construction allied activities and increased vehicular 

movement. A preliminary reconnaissance survey has been undertaken to identify the major noise 

generating sources in the area. Ambient noise monitoring was conducted at 01 location as given in 

Table - 3.8. 

Table - 3.8: Details of Ambient Noise Monitoring Stations 

Sr. 

No 

Location 

Code 
Location name and description Date of Monitoring 

1. NQ - 1 Near Main Gate 11.09.2024 to 12.09.2024 
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3.3.2 Methodology of Noise Monitoring  

Noise levels were measured using sound level meter.  

Noise level monitoring was carried out continuously for 24-hours with one-hour interval starting at 

06:00 hrs to 06:00 hrs next day. The noise levels were monitored on working days only. During 

each hour Leq were directly computed by the instrument based on the sound pressure levels. 

Monitoring was carried out at ‘A’ response. 

 

3.3.3 Ambient Noise Monitoring Results  

The location wise ambient noise monitoring results is summarized in Table - 3.9. The noise levels 

are graphically presented in Figure - 3.5.  

Table - 3.9:  

Ambient Noise Monitoring Results 

Ambient Noise Level 

Sr. 

No. 
Parameter Unit 

Day Time  

(06:00 AM - 10:00 PM) 

Night Time  

(10:00 PM - 06:00 AM) 

1 
Equivalent 

sound level 
dB(A) 61.23 48.74 

 

 

 
Figure - 3.5: Day and Night Time noise Level at Near Main Gate 

 

Noise Standards as per CPCB Schedule rule 3(1) and 4(1) 

Area 

Code 

Category of 

Area/Zone 

Limits in dB(A) Leq 

Day Time Night Time 

A Industrial Area 75 70 

B Commercial Area 65 55 

C Residential Area 55 45 

D Silence Zone 50 40 
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3.3.4 Discussion on Ambient Noise Levels in the Study Area  

Day Time Noise Levels (Lday):  

The day time noise level at monitoring station was found 61.23 dB(A), which is within limits 

prescribed for industrial area i.e. 75 db (A). 

  

Night Time Noise Levels (Lnight):  

The night time noise level at monitoring station was found 48.74 dB(A), which is within limit 

prescribed for industrial area i.e. 70 dB (A). 

 

3.4 GROUND WATER QUALITY MONITORING  

3.4.1 Ground water Quality Monitoring Locations  

Keeping in view the importance of ground water, sample of ground water was collected from the 

project site for the assessment of impacts of the project on the groundwater quality.  

Water sample was collected from the project site. The sample was analyzed for various parameters 

to compare with the standards for Ground water as per IS: 10500 for Groundwater sources. The 

details of water sampling locations are given in Table - 3.10.  

Table - 3.10: 

Details of Water Quality Monitoring Station 

Sr. 

No 

Location 

Code 
Location name and description Date of Monitoring 

1. GW-1 Borewell 12th September, 2024 

 

3.4.2 Methodology of ground water Quality Monitoring  

Sampling of ground water was carried out on 12.09.2024. Samples were collected as grab sample 

and sampling forms are filled in as per the sampling plan. The preservative sample were properly 

added to preserve as per standard operating procedures (SOP) and stored immediately in ice boxes, 

which were ensured for appropriate temperatures. Sample for chemical analysis was collected in 

polyethylene carboys. Sample collected for metal content were acidified to <2 pH with 1 ml 

HNO3. A sample for bacteriological analysis was collected in sterilized glass bottles.  

Soon after the completion of sampling, chain of custody sheets for the samples are filled in and then 

they were transported by road to Environmental & Technical Research Centre, Lucknow for further 

analysis. Proper care was taken during packing and transportation of samples. All the samples 

reached the central laboratory within the holding times for different parameters. After ensuring the 

same the samples were forwarded immediately for analysis.  

The samples were analyzed as per the standard procedures specified in 'Standard Methods for the 

Examination of Water and Wastewater' published by American Public Health Association (APHA) 

and CPCB. The analytical techniques and the test methods adopted for testing of ground water are 

given in Table - 3.11. 

 

3.4.3 Ground water Quality Monitoring Results  

The detailed Ground water quality monitoring results are presented in Table - 3.11.  
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Table - 3.11: Ground water Quality Results of Borewell (September, 2024) 

Sr. 

No 
Test Parameter Unit Protocol/ Test Method Result 

Range of testing 

/limit of 

detection 

Indian Standard 

10500: 2012 

Desirable Permissible 

Physico-chemical Parameters 

1 pH - APHA 24th Ed. 2023 - 4500 H+ 7.5 1 - 14 6.5 - 8.5 
No 

Relaxation 

2 Turbidity NTU APHA 24th Ed. 2023 - 2130 B <2.0 2 - 40 1 5 

3 Colour Hazen IS: 3025 (Part-4): 2021 <5.0 5 - 30 5 15 

4 Odour - IS: 3025 (Part-5): 2018 Agreeable Qualitative Agreeable Agreeable 

5 
Total Hardness 

as CaCO3 
mg/l APHA 24th Ed. 2023 - 2340 C 272.0 5.0 - 800 200 600 

6 Calcium as Ca mg/l 
IS: 3025 (Part-40): 1991 

Reaffirmed: 2019 
54.4 2.0 - 600 75 200 

7 
Magnesium as 

Mg 
mg/l APHA 24th Ed. 2023 - 3500 Mg, B 33.048 0.1 - 200 30 100 

8 Chloride as Cl mg/l APHA 24th Ed. 2023 - 4500-CI- B 28.0 2.0 - 2000 250 1000 

9 
Alkalinity as 

CaCO3 
mg/l APHA 24th Ed. 2023 - 2320 B 264.0 2.0 - 1000 200 600 

10 
Total Dissolved 

Solids (TDS) 
mg/l IS: 3025 (Part-16): 2023 370.0 10 - 5000 500 2000 

11 Fluoride as F mg/l APHA 24th Ed. 2023 - 4500 F- C 0.37 0.02 - 5.0 1.0 1.5 

12 Sulphate as SO4 mg/l APHA 24th Ed. 2023 - 4500- SO4
2- 26.0 1.0 - 500 200 400 

13 Nitrate as NO3 mg/l 
IS: 3025 (Part-34): 1986 

Reaffirmed: 2019 
<1.0 1.0 - 70 45 

No 

Relaxation 

14 
Total 

Chromium 
mg/l 

APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
<0.03 0.03 - 5.0 0.05 

No 

Relaxation 

15 Zinc as Zn mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
0.41 0.05 - 15 5 15 

16 Cadmium as Cd mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
<0.05 0.05 - 2.0 0.003 

No 

Relaxation 

17 Copper as Cu mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
<0.03 0.03 - 10 0.05 1.5 

18 Nickel as Ni mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
<0.05 0.05 - 5.0 0.02 

No 

Relaxation 

19 Iron as Fe mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
0.10 0.05 - 20 0.3 

No 

Relaxation 

20 Lead as Pb mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
<0.01 0.01 - 10 0.01 

No 

Relaxation 

21 
Manganese as 

Mn 
mg/l 

APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
0.02 0.02 - 5.0 0.1 0.3 

22 Arsenic as As mg/l 
APHA 24th Ed. 2023 - 3120 B 

(ICP-OES) 
<0.02 0.02 - 2.0 0.01 0.05 

23 Mercury as Hg µg/l APHA 24th Ed. 2023 - 3112 B <0.5 0.5 - 1000 1.0 
No 

Relaxation 

 

3.5 SOIL MONITORING  

3.5.1 Soil Monitoring Locations  

The objective of the soil monitoring is to identify the impacts of ongoing project activities on soil 

quality and also predict impacts, which have arisen due to execution of various constructions allied 

activities. Accordingly, a study of assessment of the soil quality has been carried out.  

To assess impacts of ongoing project activities on the soil in the area, the Physico-chemical 

characteristics of soils were examined by obtaining soil samples from selected points and analysis 

of the same. Single sample of soil was collected from the project site for studying soil 

characteristics, the location of which is listed in Table - 3.12. 
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Table - 3.12: Details of Soil Monitoring Stations 

Sr. No Location Code Location name and description 

1. SQ-1 Project Site 

 

3.5.2 Methodology of Soil Monitoring  

The sampling has been done in line with IS: 2720 & Methods of Soil Analysis, Part-1st, 2nd Edition, 

1986 of American Society for Agronomy and Soil Science Society of America. The homogenized 

samples were analyzed for physical and chemical characteristics (physical, chemical and heavy 

metal concentrations). The soil samples were collected in the month of September on 12.09.2024. 

The samples have been analyzed as per the established scientific methods for Physico-chemical 

parameters. The heavy metals have been analyzed by using Atomic Absorption Spectro-

photometer. 

 

3.5.3 Soil Monitoring Results  

Single sample of soil is collected from the site to check the quality of soil of the study area. The 

Physico-chemical characteristics of the soil, as obtained from the analysis of the soil sample, are 

presented in Table - 3.13.  

Table - 3.13: Physico-Chemical Characteristics of Soil at near Plant Site 
Sr. 

No. 
Test Parameter Unit Protocol/Test Method Result 

Range of testing 

/limit of detection 

1 pH - 
IS: 2720 (Part-26): 1987 

Reaffirmed: 2021 
7.4 1 - 14 

2 
Electrical 

Conductivity 
µs/cm 

IS: 14767: 2000 

Reaffirmed: 2021 
312.0 1.0 - 40000 

3 Moisture Contents % 
IS: 2720 (Part-2): 1973 

Reaffirmed: 2020 
3.99 1.0 - 50 

4 Copper as Cu mg/kg 
Method Manual of Soil 

Testing in India 
3.8 0.3 - 500 

5 Zinc as Zn mg/kg 
Method Manual of Soil 

Testing in India 
6.4 1.0 - 500 

6 Iron as Fe mg/kg 
Method Manual of Soil 

Testing in India 
248.0 5.0 - 500 

7 Manganese as Mn mg/kg 
Method Manual of Soil 

Testing in India 
72.0 5.0 - 500 

8 Sulphur mg/kg 
IS: 14685: 1999 

Reaffirmed: 2019 
12.8 5.0 - 100 

 

3.5.4 Discussion on Soil Characteristics in the Study Area  

The soil in study area is characterized by moderate organic content. The soil quality in the project 

area has not been affected by the project activities. 

47332



         
Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
158576/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2022  Date: 22/06/2022
          	To,
          	M/s	
											ANKUR UDYOG LIMITED
											Plot No AL - 02, Sector - 23, GIDA, , Sahjanwa, Distt - Gorakhpur ,GORAKHPUR,273209

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    

                                                                                    
CCA is hereby granted to ANKUR UDYOG LIMITED located at Plot No AL - 02, Sector - 23, GIDA, ,
Sahjanwa, Distt - Gorakhpur ,GORAKHPUR,273209. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-
1.					This CCA ANKUR UDYOG LIMITED granted for the period from 13/06/2022 to 31/12/2026 and valid
for manufacturing of following products with Capital Investment/Net Assets Values 50048.00 Lakhs

                                                                                    

2. Specific Conditions under Water Act :-
                                                                                    

(i) 	The daily quantity of effluent discharge (KLD) :-
                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

Consent No-16750886 Date-22/06/2022

S
No

Product Quantity Unit

1 MS Billets 300300 Metric Tonnes/Year
2 Sponge Iron 212500 Metric Tonnes/Year
3  MS Re Bar and

Structural Steel
291300 Metric Tonnes/Year

4 Captive Power Plant
(16 MW- WHRB)

16 Megawatt

5 Captive Power Plant
(14 MW- CFBC)

14 Megawatt

Kind of Effulant Quantity(KLD) Treatment facility and
discharge point

Domestic 15 KLD STP

Industrial Recycling of Cooling
Water

ETP
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(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
                                                                                    

Industrial Effluent Quality Standard

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

                                                                                    
(v)	The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

                                                                                    

3. Conditions under Air Act :-
                                                                                    

i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards 

                                                                                    
Air Pollution Source Details

S.No. Parameter Standard

S No. Parameters Standards
1 pH As prescribed by Hon’ble NGT

order dated 30.04.2019 in O.A.
No. 1069/2018

2 BOD (mg/L) As prescribed by Hon’ble NGT
order dated 30.04.2019 in O.A.

No. 1069/2018
3 TSS (mg/L) As prescribed by Hon’ble NGT

order dated 30.04.2019 in O.A.
No. 1069/2018

4 Fecal Coliform
(MPN/100ml)

As prescribed by Hon’ble NGT
order dated 30.04.2019 in O.A.

No. 1069/2018
5 Remarks 15 KLD Treated Sewage

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 625TPD
DRI kilns

with 69TPH
WHRB
(Electro
Static

Precipitator
s (ESP) – 1

nos.)

1 Particulate
Matter

As per E(P)A
Rules, 1986
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Emmission Quality Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
ii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

2 03nos x
30T

capacity
(900TPD)
Induction
Furnaces
with CCM

(Fume
Extraction

system with
bag filters

02 Nos.) for
Primary
Fume

Extraction

2 Particulate
Matter

As per E(P)A
Rules, 1986

3 03nos x
30T

capacity
(900TPD)
Induction
Furnaces
with CCM

(Fume
Extraction

system with
bag filters

02 Nos.) for
Secondary

Fume
Extraction

3 Particulate
Matter

As per E(P)A
Rules, 1986

4 55 TPH
CFBC

Boiler with
Electro
Static

Precipitator
s

4 Particulate
Matter

As per E(P)A
Rules, 1986

S No. Stack no Parameters Standards
1 1 Particulate Matter As per E(P)A Rules,

1986
2 2 Particulate Matter As per E(P)A Rules,

1986
3 3 Particulate Matter As per E(P)A Rules,

1986
4 4 Particulate Matter As per E(P)A Rules,

1986
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(iii) The unit will not use any type of restricted fuel.
                                                                                    

6. 	Compulsory documents to be submitted by the Industry/Unit :-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
7.	Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
9.	Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.
10.	In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent shall be revoked by the Board.
11.	The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

 Chief Environmental Officer, Circle-6
                                                                                    

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.
                                                                                    

Chief Environmental Officer, Circle-6
                                                                                    

Annexure
                                                                                    

Specific Conditions
1.	This consent is valid for production of MS Billets (3,00,300 TPA), Sponge Iron (2,12,500 TPA), MS Re
Bar and Structural Steel (2,91,300 TPA) and Captive Power Plant (16 MW- WHRB & 14 MW- CFBC)
maximum.
 
2.	The all conditions mentioned in the environmental clearance issued vide letter no- J11011/416/2017-IA II
(I) dated 18.09.2019, dated 01.12.2020 by MOEF & CC and Consent to Establish vide UPPCB letter dated
26.10.2018 shall prevail.
 

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

RAM KUMAR 
SINGH

Digitally signed by RAM KUMAR SINGH 
DN: c=IN, o=UTTAR PRADESH POLLUTION CONTROL BOARD, ou=ENVIROMENT, 
postalCode=226010, st=Uttar Pradesh, 
2.5.4.20=36df54e85a11688d3602984094883704f8e0637b0a641ec669edc482f1
07ae3c, pseudonym=2EC17570A0523ED1B6A8C90F56E682D096BC5CAF, 
serialNumber=08BBFA9D84CF0CE16A7811FE9DDF34293B94A73797A473E5BC
FE9AF2B7854D94, cn=RAM KUMAR SINGH 
Date: 2022.06.23 13:12:46 +05'30'

RAM KUMAR SINGH
Digitally signed by RAM KUMAR SINGH 
DN: c=IN, o=UTTAR PRADESH POLLUTION CONTROL BOARD, ou=ENVIROMENT, postalCode=226010, st=Uttar 
Pradesh, 2.5.4.20=36df54e85a11688d3602984094883704f8e0637b0a641ec669edc482f107ae3c, 
pseudonym=2EC17570A0523ED1B6A8C90F56E682D096BC5CAF, 
serialNumber=08BBFA9D84CF0CE16A7811FE9DDF34293B94A73797A473E5BCFE9AF2B7854D94, cn=RAM KUMAR 
SINGH 
Date: 2022.06.23 13:13:24 +05'30'

51336



3.	This consent is issued only for discharge of domestic effluent. The industry is not allowed to discharge any
industrial effluent.
 
4.	Industry shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.
 
5.	Implementation report of Compliance of consent conditions must be submitted within one month.
 
6.	The consumption of electricity, nutrient and chemicals in operation of STP must record on logbook
regularly.
 
7.	The industry is directed to reuse the maximum treated domestic effluent.
 
8.	The industry is directed to continuously operate all units of S.T.P. regularly.
 
9.	The cooling water shall recycle in closed circuit. It should not discharge in any condition.
 
10.	The industry shall construct pucca to rest storm water drain inside the factory premises.
 
11.	Industry shall submit analysis report of treated domestic effluent after interval of every three months
dully analysed by Board or N.A.B.L. accredited laboratory.
 
12.	The industry shall ensure in the provision of charter for Integrated Steel Plant made by CPCB.
 
13.	Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.
 
14.	This consent is being issued under consideration the order passed by Hon’ble NGT in OA no. 116/2014
Meera Shukla V/s Municipal Corporation Gorakhpur and others.
 
15.	The unit shall comply with the provisions of Hazardous & Other Waste (Management & Trans boundary
Movement) Rules, 2016.
 
16.	The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.
 
17.	The conditions mentioned in the consent must be complied by the industry and submit the compliance
report to UPPCB within the stipulated time period.
 
18.	Air Pollution Control System (i.e. bag filters, electro static precipitators) must be operated regularly and
logbook of energy consumed for the same shall be maintained.
 
 
19.	The unit shall comply with the provisions of Solid and other Waste Management Rules, 2016.
 
20.	The industry shall ensure the regular water sprinkling for control of dust emission generated from storage
of raw material and loading of product and unloading of raw material.
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21.	Industry shall ensure the regular water sprinkling in industry premises and near the railway siding.
 
22.	The industry shall install proper capacity of ash dyke for disposal of Ash generated from power plant and
sponge iron plant.
 
23.	The industry shall ensure safe disposal of slag generated from induction furnace plant in future.
 
24.	The industry shall ensure the storage of fly ash, boiler bottom ash and slag in covered shed for disposal.
So the fugitive emission be minimum. For disposal of solid waste industry shall use covered trucks.
 
25.	The industry shall store raw material in covered shed.
 
26.	The industry shall construct pucca to rest storm water drain inside the factory premises.
 
27.	Ash generated by the industry should be disposed off in a scientific manner in such a way that it shall not
adversely affect the soil and nearby area.
 
28.	The industry shall install 24x7 continuous emission monitoring system at process stacks to monitor stack
emission with respect to standards prescribed in Environmental (Protection) Rules, 1986 vide GSR 277 (E)
dated 31st March 2012 (Integrated iron & Steel), GSR 414 (E) dated 30th May 2008 (Sponge Iron) as
amended from time to time and connected to SPCB and CPCB online servers and calibrates these system
from time to time accordance to equipment supplier specification through labs recognized under
Environmental (Protection) Rules, 1986 or NABL accordance laboratories.
 
29.	The industry shall install system to carryout Continuous Air Quality monitoring for common/criterion
parameters revenant to the main pollutants released (e.g.PM10 and PM2.5 in reference to PM emission, and
SO2 and NOx in reference to SO2 and NOx  emission) within and outside the plant area at least at four
locations (one within and three outsides) the plant area at an angle of 120o each), covering upwind and
downwind directions.
 
30.	Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for
manual monitoring of emissions.
 
31.	Pollution control system in the steel plant shall be provided as per the CREP Guidelines of CPCB.
 
32.	Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop
floors, and roofs regularly.
 
33.	Recycle and reuse ore fines, coal and such other fines collected in the pollution control devices and
vacuum cleaning devices in the process after briquetting/agglomeration.
 
34.	The industry shall install Dry Gas Cleaning Plant with bag filter for SMS converter.
 
35.	The ETP for coke and by-product shall meet the standards prescribed in  GSR 277 (E) dated 31st March
2012 (Integrated iron & Steel), GSR 414 (E) dated 30th May 2008 (Sponge Iron) as amended from time to
time; SO 3305 (E) dated 07.12.2015 (Thermal Power Plants) as amended from time to time.
 
36.	CO2 injection shall be provided in GCP of SMS to reduce pH in circulating water to ensure optimal
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recycling of treated water for converter gas cleaning.
 
37.	The industry shall make efforts to minimize water consumption in the steel plant complex by segregation
of used water, practicing cascade use and by recycling treated water.
 
38.	Waste recycling plant shall be installed to recover scrap, metallic and flux recycling to SMS.
 
39.	Used refractories shall be recycled as far as possible.
 
40.	SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making,
railway track ballast and other applications.
 
41.	The industry shall establish linkage for 100 % reuse of rejects from waste recycling plant.
 
42.	100 % utilization of fly ash shall be ensured.
 
43.	Oil collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.
 
44.	The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF& CC, Central Pollution Control Board, U.P
Pollution Control Board and directions issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India. Shall be complied with.
 
45.	Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.
 
46.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.
 
General Conditions:-
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.
1.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
2.	Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
3.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
4.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
5.	The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
7.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
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other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
8.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
9.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
10.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
11.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
12.	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.
13.	Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.
14.	It is the duty of the authorized person to take prior permission of the Board to close down the facility.
15.	The authorization is valid for temporary storage of Hazardous Waste within premises only.
16.	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
17.	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
18.	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19.	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
20.	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.
21.	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
22.	The storage area should be fenced properly and Sign/Notice Board indicating ï¿½Dangerï¿½ and
ï¿½Hazardousï¿½ shall be displayed at appropriate position both in Hindi and English.
23.	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
24.	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

                                                                                    
                                                                                    

 Chief Environmental Officer, Circle-6
RAM KUMAR SINGH

Digitally signed by RAM KUMAR SINGH 
DN: c=IN, o=UTTAR PRADESH POLLUTION CONTROL BOARD, ou=ENVIROMENT, 
postalCode=226010, st=Uttar Pradesh, 
2.5.4.20=36df54e85a11688d3602984094883704f8e0637b0a641ec669edc482f107ae
3c, pseudonym=2EC17570A0523ED1B6A8C90F56E682D096BC5CAF, 
serialNumber=08BBFA9D84CF0CE16A7811FE9DDF34293B94A73797A473E5BCFE9
AF2B7854D94, cn=RAM KUMAR SINGH 
Date: 2022.06.23 13:14:19 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

         
     

         
 Validity Period :04/09/2018  To  03/09/2023

         

 To ,
                 Shri  Ankur Jalan
                M/s  ANKUR UDYOG LIMITED
                  Plot No AL - 02, Sector - 23, GIDA, NH - 28, Sahjanwa, Gorakhpur ,GORAKHPUR,273209
                  GORAKHPUR
         

 
                 Please refer to your application form no   2988757  dated -  04/09/2018 .After examining the
application with respect to pollution angle, Consent to Establish is granted subject to the compliance of
following conditions :
         

Ref No. -
32390/UPPCB/Gorakhpur(UPPCBRO)/CTE/GORAKHPUR/2018

Dated:- 26/10/2018

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Iron Ore - 237600.0 TPA Metric Tonnes/Year
Iron Ore Pellet - 297000.0

TPA
Metric Tonnes/Year

Imported Coal - 297000.0
TPA

Metric Tonnes/Year

Dolomite - 16500.0 TPA Metric Tonnes/Year
Indian Coal - 429000.0 TPA Metric Tonnes/Year
Sponge Iron - 330000.0 TPA Metric Tonnes/Year

MS Scrap / Pig Iron -
100000.0 TPA

Metric Tonnes/Year

Ferro Alloy - 5300  TPA Metric Tonnes/Year
MS Billets - 34000.0 TPA Metric Tonnes/Year

MS billets - 66000 TPA (Own
generation)

Metric Tonnes/Year

Dolochar - 99000 TPA Metric Tonnes/Year
Indian Coal - 140400 TPA Metric Tonnes/Year

Imported Coal  - 90,000 TPA Metric Tonnes/Year
Rice Husk - 40000.0 TPA Metric Tonnes/Year

C- Product with capacity :
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Product Detail
Name of Product Product Quantity

Sponge Iron - 330000.0 TPA 31000
MS Billet - 356400.0 TPA 33480

MS Re Bars & Structural Steel - 356400.0
TPA

33480

Power (WHRB - 24 MW & CFBC - 26 MW) 0

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
0 Metric Tonnes/Day 0 0

E: Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Tube Well 1800.0

F. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Domestic 25.0
Boiler 865.0

Industrial 910.0

G- Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Furnace oil 13.6 Used as fuel in Reheating
furnace

Others 300 Used as fuel in boiler
Coal 1546 Used as fuel in boiler, DRI

Kiln , Induction Furnace  and
Boiler

					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 03/09/2023 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

7. Bank details.

57342



                   
                   
                   

Copy To -
 
Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action. 
                   
         

Bank Fee Details
Bank Name Branch Name Draft No./Money

Receipt No
Date Rupees

Specific Conditions:
1. This consent to establish is valid only for production of Sponge Iron 1000 Ton/Day, Induction
Furnace 90 Ton/Day, Rolling Mill (M.S. Bars 800 ton/day, Structural Steel 280 ton/day & Power
Plant 50 Megawatt.
2. This CTE is valid only after issuing the Environment clearance from MOEF & C.C. Government
of India.
3. Unit must have to achieve the Consent to operate before expansion of production.
4. The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.
5. The industry shall be install the proper capacity of ETP according project report.
6. The industry shall be install the proper capacity of industry.
7. No effluent should be discharge out side of the factory premises.
8. NOC from CGWA must be obtain before the start of the production.
9. Separate Energy Meter must be installed on ETP & STP.
10. The industry shall be install electro static precipitator for Control of Air Pollution.
11. The fly ash should be scientifically disposed off so no complaint could not achieve.
12. The industry shall be submit Ash Management Plan within one month.
13. The industry shall be submit Air Pollution Control System from unloading of raw material.
14. The industry shall be install water curtaining around the unloading site of raw material.
15. the industry shall be covered of raw material yard.
16. The industry is directed to install roof top rain water harvesting for recharging of rain water.
17. On-line effluent quality monitoring system should always link the server of CPCB and UPPCB
12. On-line emission continues monitoring system should be install on Air Pollution Control system.
18. The boiler in the industry must use bio coal or bio briquette up to 20% as per availability.
19. The industry is directed to comply the order of CPCB and Ministry of Environment, Forest &
Climate Change, Government of India regarding Textile Industries.
20 The industry is directed to comply the provisions of Hazardous and other Waste (Management &
Trans boundary Movement)Rules, 2016.
21. The industry is directed to comply the provisions of municipal solid waste management rules,
2016.
22. Project proponent shall submit a bank guarantee of Rs. 10.00 lacs within 15 days of issuance of
the certificate, comprising above condition no 1 to 21 for ensuring the compliance of conditions.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  26/11/2018  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 26/10/2018

PRAMOD KUMAR 
AGARWAL

Digitally signed by PRAMOD 
KUMAR AGARWAL 
Date: 2018.11.06 16:25:08 +05'30'

PRAMOD KUMAR 
AGARWAL

Digitally signed by PRAMOD 
KUMAR AGARWAL 
Date: 2018.11.06 16:25:40 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   

      Ref. No :   25321/UPPCB/Gorakhpur(UPPCBRO)/HWM/GORAKHPUR/2024
Dated :13/08/2024

                   
   To, 

M/s ANKUR UDYOG LIMITED STEEL DIVISION

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, Gorakhpur  273209 allotted by the

Gorakhpur Industrial Development Authority (GIDA),GORAKHPUR,273209
Tehsil :Bansgaon
District :GORAKHPUR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

Category : RED Application Id : 26832512

1. Number of authorization and date of issue 25321  and  13/08/2024 .

2. Reference of application (No. and date) 26832512  and  04/07/2024 .

3. Mr NIKHIL  JALAN of M/s ANKUR UDYOG LIMITED STEEL DIVISION is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection,   utilization, storage and  disposal or any other use of hazardous or other wastes or
both on the premises situated at  .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Cat-5.1-(Used/Spent Oil) Through TSDF 5.0 KL/Annum

2 Cat-33.1 (Chemical Containing
Residue from Decontamination
and Disposal))

Through TSDF 2.0 TPA

3 Cat-33.2 (Sludge from Treatment
of Waste Water Arising out of
Cleaning/Disposal of
Barrels/Containers)

Through TSDF 1.0 MTA

1. The authorization shall be valid for a period of  03/07/2029 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .
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 B     Specific Conditions of Authorization
                   
                   
1.	This Authorization is only valid till the industry is complying and has the valid CTO under Air
(Prevention and Control of Pollution) Act 1981 as amended and Water (Prevention and Control of
Pollution) Act 1974 as amended otherwise this Authorization will automatically become Null and
Void.
 
2.	The authorization shall be valid upto dated 03.07.2029, if not suspended or cancelled earlier.
 
3.	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.
 
4.	The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
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5.	 It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.
 
6.	The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.
 
7.	 In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
 
8.	The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.
 
9.	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
 
10.	It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule – 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.
 
11.	You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.
 
12.	It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.
 
13.	It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.
 
14.	 An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.
 
15.	Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.
 
16.	 The occupier, transporter and operator of a facility shall be liable for damages caused to the
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environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.
 
17.	Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.
 
18.	The unit shall ensure to reutilized the H.W. in process and shall not store for more than 90 days
in accordance with under rule 8 of HOWM Rules, 2016.
 
19.	Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.
 
20.	Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF/Incinerator.
 
21.	This authorization/Registration is valid till the industry is having valid consent as per the
provisions of Air (Prevention and Control of Pollution) Act 1981 and Water (Prevention and
Control of Pollution) Act, 1974.
 
22.	Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.
 
23.	 The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization.
 
24.	The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days.
 
25.	The industry shall submit the colored photo graph of display board within 15 days.
 
26.	The Industry shall ensure the time bound compliance of Guidelines on Implementation of E-
Waste (Management) Rules, 2016 formulated by CPCB and is available in the CPCB web site  and
will submit the monthly progress report to the SPCB and CPCB.
 
27.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this authorization and attract action
under the provisions of Law.
 
 
 
 
 
 

      ( Authorized Signatory )

Rajendr
a Singh

Digitally signed 
by Rajendra 
Singh 
Date: 2024.09.11 
10:46:19 +05'30'

62347



                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, Gorakhpur for information and

necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

Rajendr
a Singh

Digitally signed 
by Rajendra Singh 
Date: 2024.09.11 
10:46:33 +05'30'
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC012510

VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000384

Name of the Owner NIKHIL  JALAN

Designation

पद

AUTHORISED SIGNATORY Company Name

कं पनी का नाम

Ankur Udyog
Limited (Steel
Division)

Company Address

कं पनी का पता

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter

प्राधिकार पत्र

Download

Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial
No.

GRKP0422NIN0018

Date of Submission 15/04/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra No. AL-2, Sector 23, GIDA Municipality/Corporation No

Ward No./Holding No. LAND DETAILS
ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of the Well 01/05/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

100.00

Date of Energization (In Case of Electric Pump) 01/05/2022

Maximum Allowable Rate of Withdrawal
(m /hr.):

100.00 Maximum Allowable
Running Hours Per Day:

2.00

Maximum Allowable Annual Extraction
of Ground Water:

70000 Recharge Required 35000.00

3

3
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per
day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
Holder of this NOC is hereby directed to assure annual recharge of 35000.00 cubic meter, as specified under the application form within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in the abstraction
structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The
rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any
deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this registration is liable for
cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to expiry of its
validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the pumping well.
The
data, obtained from digital water level recorders shall be made available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality testing when
ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring System for
Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one
sample (1 lt capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing and
identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar
Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for industries
drawing/ proposing to draw more than 10 m 
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water
Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles,
tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary
well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground
Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day. The water from STP shall be utilized for toilet flushing, car washing,
gardening etc

Date :25/06/2022
Place:Gorakhpur

This certificate is electronically generated and does not require digital signature

3

3

3
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC023303

VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000385

Name of the Owner NIKHIL  JALAN

Designation

पद

AUTHORISED SIGNATORY Company Name

कं पनी का नाम

Ankur Udyog
Limited (Steel
Division)

Company Address

कं पनी का पता

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter

प्राधिकार पत्र

Download

Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial
No.

GRKP0422NIN0019

Date of Submission 15/04/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra No. AL-2, Sector 23, GIDA Industrial Area Municipality/Corporation No

Ward No./Holding No. LAND DETAILS
ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of the Well 01/05/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

100.00

Date of Energization (In Case of Electric Pump) 01/05/2022

Maximum Allowable Rate of Withdrawal
(m /hr.):

100.00 Maximum Allowable
Running Hours Per Day:

4.00

Maximum Allowable Annual Extraction
of Ground Water:

140000 Recharge Required 70000.00

3

3

84369

javascript:Void(0);
http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLrhMEld5uYTXLqu5kP283Og+b8O0EQyyp


This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per
day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
Holder of this NOC is hereby directed to assure annual recharge of 70000.00 cubic meter, as specified under the application form within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in the abstraction
structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The
rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any
deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this registration is liable for
cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to expiry of its
validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the pumping well.
The
data, obtained from digital water level recorders shall be made available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality testing when
ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring System for
Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one
sample (1 lt capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing and
identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar
Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for industries
drawing/ proposing to draw more than 10 m 
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water
Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles,
tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary
well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground
Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day. The water from STP shall be utilized for toilet flushing, car washing,
gardening etc

Date :25/06/2022
Place:Gorakhpur

This certificate is electronically generated and does not require digital signature

3

3

3

85370



Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC020671

VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000386

Name of the Owner NIKHIL  JALAN

Designation

पद

AUTHORISED SIGNATORY Company Name

कं पनी का नाम

Ankur Udyog
Limited (Steel
Division)

Company Address

कं पनी का पता

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter

प्राधिकार पत्र

Download

Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial
No.

GRKP0422NIN0020

Date of Submission 15/04/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra No. AL-2, Sector 23, GIDA Industrial Area Municipality/Corporation No

Ward No./Holding No. LAND DETAILS
ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of the Well 01/05/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

100.00

Date of Energization (In Case of Electric Pump) 01/05/2022

Maximum Allowable Rate of Withdrawal
(m /hr.):

100.00 Maximum Allowable
Running Hours Per Day:

4.00

Maximum Allowable Annual Extraction
of Ground Water:

140000 Recharge Required 70000.00
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per
day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
Holder of this NOC is hereby directed to assure annual recharge of 70000.00 cubic meter, as specified under the application form within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in the abstraction
structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The
rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any
deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this registration is liable for
cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to expiry of its
validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the pumping well.
The
data, obtained from digital water level recorders shall be made available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality testing when
ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring System for
Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one
sample (1 lt capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing and
identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar
Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for industries
drawing/ proposing to draw more than 10 m 
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water
Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles,
tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary
well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground
Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day. The water from STP shall be utilized for toilet flushing, car washing,
gardening etc

Date :25/06/2022
Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC023129

VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000387

Name of the Owner NIKHIL  JALAN

Designation

पद

AUTHORISED SIGNATORY Company Name

कं पनी का नाम

Ankur Udyog
Limited (Steel
Division)

Company Address

कं पनी का पता

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter

प्राधिकार पत्र

Download

Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial
No.

GRKP0422NIN0021

Date of Submission 15/04/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra No. AL-2, Sector 23, GIDA Industrial Area Municipality/Corporation No

Ward No./Holding No. LAND DETAILS
ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of the Well 01/05/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

100.00

Date of Energization (In Case of Electric Pump) 01/05/2022

Maximum Allowable Rate of Withdrawal
(m /hr.):

100.00 Maximum Allowable
Running Hours Per Day:

4.00

Maximum Allowable Annual Extraction
of Ground Water:

140000 Recharge Required 70000.00
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per
day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
Holder of this NOC is hereby directed to assure annual recharge of 70000.00 cubic meter, as specified under the application form within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in the abstraction
structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The
rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any
deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this registration is liable for
cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to expiry of its
validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the pumping well.
The
data, obtained from digital water level recorders shall be made available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality testing when
ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring System for
Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one
sample (1 lt capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing and
identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar
Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for industries
drawing/ proposing to draw more than 10 m 
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water
Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles,
tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary
well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground
Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day. The water from STP shall be utilized for toilet flushing, car washing,
gardening etc

Date :25/06/2022
Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC033699

VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202205000788

Name of the Owner NIKHIL  JALAN

Designation

पद

Authorised Signatory Company Name

कं पनी का नाम

Ankur Udyog
Limited (Steel
Division)

Company Address

कं पनी का पता

AL-2, Sector 23, GIDA Industrial Area Authorization Letter

प्राधिकार पत्र

Download

Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial
No.

GRKP0522NIN0025

Date of Submission 24/05/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra No. AL-2, Sector 23, GIDA Industrial Area Municipality/Corporation No

Ward No./Holding No. LAND DETAILS
ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of the Well 01/06/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

100.00

Date of Energization (In Case of Electric Pump) 15/06/2022

Maximum Allowable Rate of Withdrawal
(m /hr.):

100.00 Maximum Allowable
Running Hours Per Day:

4.00

Maximum Allowable Annual Extraction
of Ground Water:

140000 Recharge Required 70000.00
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per
day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
Holder of this NOC is hereby directed to assure annual recharge of 70000.00 cubic meter, as specified under the application form within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in the abstraction
structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The
rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any
deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this registration is liable for
cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to expiry of its
validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the pumping well.
The
data, obtained from digital water level recorders shall be made available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality testing when
ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring System for
Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one
sample (1 lt capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing and
identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar
Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for industries
drawing/ proposing to draw more than 10 m 
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water
Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles,
tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary
well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground
Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day. The water from STP shall be utilized for toilet flushing, car washing,
gardening etc

Date :25/06/2022
Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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4 ¦FûSX£F´F„SX, 14 दिसंबर 2019 गोरखपुर þF¦FS¯F ÀF a½FFQQF°FF, ¦FF ZS£F´F „S : E¸FE¸FE¸F¹FìMe IZY B»FZ¢XMÑFd³F¢XÀF E¯O IY¸¹Fìd³FImYVF³F BÔþed³F¹FdSXÔ¦F ½F IY¸´¹FìMXSX ÀFFBÀF EaO BÔþed³F¹FdSXÔ¦F ¨F°F„±FÊ ½F¿FÊ ¸FZÔ A²¹F¹F³FSX°F LFÂF-LFÂFFAûÔ IYF ¨F¹F³F BdSX¢XVF³F BadO¹FF ¦»Fû¶F»F ÀFd½FÊÀFZþ ´FiF.d»F. ¸FZÔ W„AF W`Ü IaY´F³Fe ¨F¹Fd³F°F LFÂFFZÔ IYû 3.75 »FFJ ÷Y´F¹FZ IZY ÀFF»FF³FF ´F`ImYþ ´FSX d³F¹F„öY IYSXZ¦FeÜ ¸FQ³F ¸FFZWX³F ¸FF»F½Fe¹F ´FiFZôFZd¦FIYe d½FV½Fd½FôF»F¹F IZY ÀFa´FIÊY Ad²FIYFSXe OF. Ad·Fþe°F d¸FßF ³FZ ¶F°FF¹FF dIY 15 ³F½Fa¶FS IYû IaY´F³Fe ImY ´Fi¶Fa²FIY (¸FF³F½F ÀFÔÀFF²F³F) VF„·F¸F ´FF¯OZ¹F ÀFdW°F ´FFÔ¨F »Fû¦FûÔ IYe MXe¸F E¸FE¸FE¸F¹FìMXe ¸FZÔ ¶FeMXZIY LFÂFûÔ IYF ÀFFÃFF°IYFS »FZ³FZ AFBÊ ±FeÜ IYa´F³Fe ³FZ AF³F»FFB³F MZÀM d»F¹FF ±FF dþÀF¸FZÔ 145 LFÂF-LFÂFFAFZÔ ³FZ ´Fid°F·FF¦F dIY¹FF ±FFÜ BÀF¸FZÔ 40 LFÂF ÀFFÃFF°IYFSX ¸FZÔ ÀFRY»F WX„E ±FZÜ  40 LFÂFFZÔ IYFZ d¸F»FF 3.75 »FF£F IYF ́ F`IZYþ þF¦FS¯F ÀF a½FFQQF°FF, ¦FûSXJ´F „S : ´FdSX¿FQe¹F d½FôF»F¹FûÔ IZY d³FSXeÃF¯F E½Fa ´F¹FÊ½FZÃF¯F IZY d»FE £FaO dVFÃFF Ad²FIYFdS¹FFZÔ (¶FeBÊAFZ) IYFZ A¶F ¶FFBIY A±F½FF þ„¦FFOÞ IZY ½FFWX³FFZÔ IYF ÀFWXFSF ³FWXeÔ »FZ³FF ´FOÞZ¦FFÜ ÀFSIYFS C³WXZÔ dIYSFE IYF ½FFWX³F C´F»F¶²F IYSFE¦FeÜ dþ»FZ ¸FZÔ BÀFIYe dþ¸¸FZQFSXe ¨FFSX ÀFQÀ¹Fe¹F ÀFd¸Fd°F IYFZ ÀFF`Ô´Fe ¦FBÊ WX`Ü ÀFd¸Fd°F IZY A²¹FÃF OF¹FMX ´FiF¨FF¹FÊ WûÔ¦FZÜ ¶FeEÀFE ÀFQÀ¹F ÀFd¨F½F °F±FF ÀFWF¹FIY d½FØF Ad²FIYFSXe ½F ³F¦FSX dVFÃFFd²FIYFSXe ÀFQÀ¹F WûÔ¦FZÜ½FFWX³F £F¨FÊ IZY d»FE VFFÀF³F ³FZ ½F°FÊ¸FF³F d½FØFe¹F ½F¿FÊ ¸FZ Ô 1 þ³F½FSXe 2020 ÀFZ 31 ¸FF¨FÊ 2020 °FIY IZY d»FE À½FeIÈYd°F ·Fe QZ Qe WX`Ü BÀFIZY d»FE A»F¦F ÀFZ ¶FþM IYe ½¹F½FÀ±FF ³FWXeÔ WX`Ü ÀF½FÊdVFÃFF Ad·F¹FF³F IYe ½FFd¿FÊIY IYF¹FÊ¹FFZþ³FF E½Fa ¶FþM 2019-20 IZY dþ»FF ´FdS¹FFZþ³FF IYF¹FFÊ»F¹F ¸F`³FZþ¸FZÔM IYFÀM ¸FQ ÀFZ WXe ½FFWX³F ´FS AF³FZ ½FF»FF £F¨FÊ ½FWX³F dIY¹FF þFE¦FFÜ OeE¸F IYSZÔ¦FZ A³F„¸FFZQ³F, ¶FeEÀFE IYSZÔ¦FZ ·F„¦F°FF³F: C´F»F¶²F ½FFWX³F IYe EIY »FFG¦F¶F„IY WXFZ¦FeÜ dþÀFZ £FaO dVFÃFF Ad²FIYFSXe À½F´Fi¸FFd¯F°F IYSZÔ¦FZÜ ½FFWX³F ´FS AF³FZ ½FF»FZ ¸FFdÀFIY ½¹F¹F (Ad²FIY°F¸F 30 WþFSX ÷Y´F¹FZ) IZY d¶F»F-¶FFC¨FÀFÊ ´FS dþ»FFd²FIYFSXe A³F„¸FFZQ³F IYSZZÔ¦FZÜ CÀFIZY ¶FFQ ¶FeEÀFE ·F„¦F°FF³F IYSZÔ¦FZÜ X OeE¸F IZY A³F„¸FFZQ³F ´FS WXFZ¦FF BÊ-MZÔOS: £FaO dVFÃFF Ad²FIYFdS¹FFZÔ IYFZ ½FFWX³F C´F»F¶²F IYSF³FZ IZY d»FE ¦FdN°F ¨FFS ÀFQÀ¹Fe¹F ÀFd¸Fd°F õFSF þ³F´FQ À°FS ´FS d³F¹F¸FF³F„ÀFFS BÊ-MZÔOS IZY þdSE EþZÔÀFeþ IYF ¨F¹F³F E½Fa AF¶FðeIYS¯F dIY¹FF þFE¦FFÜ ¹FWX ´FidIiY¹FF OeE¸F IZY A³F„¸FFZQ³F IZY ´FV¨FF°F ´FìSXe IYe þFE¦FeÜ¶FeEÀFE ·Fì´FZ Ôýi ³FFSF¹F¯F ÎÀFWX ³FZ ¶F°FF¹FF dIY þ»Q WXe BÊ-MZÔOÎS¦F IYe ´FidIiY¹FF ´FìSXe IYS dIiY¹FF³½F¹F³F ÀF„d³FdV¨F°F IYSF dQ¹FF þFE¦FFÜ ªF¼¦FFOÞX ³FWXeÔ, d½F·FF¦F ÀFZ d¸F»FZ¦FF d³FSXeÃF¯F IYû UFWX³FþF¦FS¯F ÀFa½FFQQF°FF, ¦FFZS£F´F„S : ¸F„dVIY»F ÀFZ ¸F„dVIY»F §FOÞe ¸FZÔ ·Fe ·FöY §F¶FSF°FF ³FWeÔ W`, ²F`¹FÊ ³FWeÔ LûOÞ°FF W`Ü ¢X¹FûÔdIY ·FöY d¨FÔ°FF ³FWeÔ, ÀFQF d¨FÔ°F³F IYSX°FF W`Ü þû BÊäSX IYF d¨FÔ°F³F IYSX°FF W`, BÊäS À½F¹FÔ CÀFIYe SXÃFF IYSX°FZ W`ÔÜ ¹FWX ¶FF°FZÔ dQ½¹F ª¹FFZd°F þF¦Fid°F ÀFaÀ±FF³F IZY ÀFaÀ±FF´FIY AFVF„°FFZ¿F ¸FWXFSFþ IYe dVF¿¹FF ÀF„ßFe AFÀ±FF ·FFS°Fe ³FZ IYWXeÜ ½FWX ÀFaÀ±FF³F IZY °F°½FF½F²FF³F ¸FZÔ ¹FWXFa ¨Fa´FF QZ½Fe ´FFIÊY ¸FZÔ AF¹FFZdþ°F ßFe¸FQÐ·FF¦F½F°F IY±FF IYF¹FÊIiY¸F ¸FZÔ VF„IiY½FFS IYFZ ½¹FFÀF ´FeNX ÀFZ ßFðF»F„AFZÔ IYFZ IY±FF IYF SÀF´FF³F IYSF SWXe ±FeÔÜ CX³WXFZÔ³FZ IYWXF dIY ·F¦F½FF³F ßFeIYÈ¿¯F ¦Fe°FF ¸FZÔ IYW°FZ W`Ô dIY þFZ ·FöY ¸F„ÓFZ A³F³¹F ·FF½F ÀFZ ·Fþ°FZ W`Ô, C³FIYF £¹FF»F ¸F`Ô À½F¹FÔ IYSX°FF WìÔÜ A³F³¹F ·FF½F A±FFÊ°F ´Fi·F„ ÀFZ d³F:À½FF±FÊ ´Fi Z¸FÜ d³F:À½FF±FÊ ´Fi Z¸F IYe ´FW»Fe VF°FÊ W`- BÊäSX IYû þF³F³FF, A´F³FZ AÔQSX CÀF ´FSX¶FišF ´FSX¸FZäSX IYF A³F„·F½F IYSX³FFÜ AFþ W¸F ´FSX¸FF°¸FF IYû ImY½F»F ¸FF³F°FZ W`Ô, CÀFZ þF³F°FZ ³FWeÔ W`Ü BÀFd»FE ³F °Fû W¸FFSXF d½FäFÀF C³F ·FöYûÔ IYe °FSXW QÈPÞ Wû ´FF°FF W` AüSX ³F ´FSX¸FF°¸FF ÀFZ ´Fi¦FFPÞ ´FiZ¸F Wû ´FF°FF W`Ü ¹FdQ W¸F ¨FFW°FZ W`Ô dIY dþÀF ´FiIYFSX ´Fi·F„ ³FZ ´Fi“FQ IYe SXÃFF IYe, CÀFe ´FiIYFSX W¸FFSXe ·Fe SXÃFF Wû, °Fû W¸FZÔ ·Fe ³FFSXQ þe IYe °FSXW ÄFF³Fe ¸FWF´F„÷Y¿F IYe VFSX¯F ¸FZÔ þFIYSX C³FIYe IYÈ´FF ÀFZ BÊäSX IYZ °F°½F À½FøY´F IYF QVFÊ³F IYSX³FF Wû¦FFÜ ¸F„£¹F Ad°Fd±F ÀFFaÀFQ ³FFZEOXF ´FaIYþ ÎÀFWX ±FZÜ BÀF A½FÀFSX ´FS ¸F„£¹F ¹Fþ¸FF³F ½¹FF´FFSXe IY»¹FF¯F ¶FûOÊ ImY C´FF²¹FÃF ´F„¿´FQÔ°F þ`³F, SXFþZVF IY„¸FFSX °F„»FÀ¹FF³F, ¸FWZÔQi dÀFÔW, d½Fþ¹F A¦Fi½FF»F, A÷Y¯F IY„¸FFSX d¸FßFF, À½FF¸Fe ³FSXZÔQiF³FÔQ, À½FF¸Fe ÀF„¸FZ²FF³FÔQ, À½FF¸Fe AþÊ„³FF³FÔQ, AVFûIY A¦Fi½FF»F, ³FÔQì d¸FßFF, d½FIYFÀF þF»FF³F, þ¦FSX³FF±F ¶F`NF ¸FF`ªFìQ SXWXZÜ Î¨F°FF ³FWXeÔ, ÀFQF Î¨F°F³F IYS°FF WX` ·F¢°F¨Fa´FF QZ½Fe ´FFIÊY ¸FZÔ ßFe¸FQÐ·FF¦F½F°F IY±FF ¸FZÔ øY¢¸F¯Fe d½F½FFW ´FiÀFa¦F ´FS ³FÈ°¹F IYS°FeÔ ßFõF»F„  l   ªFF¦FSX¯F ¨Fa´FF QZ½Fe ´FFIÊY ¸FZÔ ßFe¸FQÐ·FF¦F½F°F IY±FF ÀF„³FF°FeÔ ÀFF²½Fe AFÀ±FF ·FFS°Fe   l   ªFF¦FSX¯F ´Fi½F¨F³F
l	þFZ BÊäS IYF Î¨F°F³F IYS°FF WX`, BÊäS À½F¹Fa CXÀFIYe SÃFF IYS°FZ WX`Ô
l	́FS¸FF°¸FF IYFZ þF³F³FZ IZY d»FE ÄFF³Fe ¸FWXF´F„÷Y¿F IYe VFS¯F ̧ FZÔ þFEaAFG³F»FFB³F SXûªF¦FFSX ̧ FZ»FZ ̧ FZÔ 85 A·¹Fd±FÊ¹FFZÊÔ IYF ̈ F¹F³F¦FFZS£F´F„S : ÃFZÂFe¹F ÀFZ½FF¹FFZþ³F IYF¹FFÊ»F¹F ¸FZÔ VF„IiY½FFS IYFZ AFG³F»FFB³F SFZþ¦FFS ¸FZ»FZ IYF AF¹FFZþ³F dIY¹FF ¦F¹FFÜ ÀFWXF¹FIY d³FQZVFIY ÀFZ½FF¹FFZþ³F A£FaO ´Fi°FF´F ÎÀFWX ³FZ ¶F°FF¹FF dIY ´F„£FSFþ WXZ»±F IZY¹FS ´FiF.d»F. ßFe¶FF»FFþe ´FiFZþZ¢M »F£F³FDY, EÀFOe IYF`ÎÀF¦F AFGRY BadO¹FF, þe½F³F ª¹FFZd°F ÀFZ½FF ÀFaÀ±FF³F ¦FFZS£F´F„S, ¸FZSF ¦FFa½F ¸FFBIiYFZ¦FieO ´FF½FS ´FiFd»F IZY ´Fid°Fd³Fd²F¹FFaZ ³FZ I„Y»F 255 A·¹Fd±FÊ¹FFZÔ IYF ÀFFÃFF°IYFS dIY¹FFÜ  BÀF¸FZÔ 85 A·¹Fd±FÊ¹FFZÔ IYF ¨F¹F³F dIY¹FF ¦F¹FFÜ (ªFFÀFÔ,)AFBMXeAFB CØFe¯FÊ 33 ¹F„½FFAûÔ IYû d¸F»Fe ³FüIYSXe¨FSX¦FFÔ½FF, ¦FûSXJ´F„S : SXFþIYe¹F Aüôûd¦FIY ´FidVFÃF¯F ÀFaÀ±FF³F, ¨FSX¦FFÔ½FF ¸FZÔ VF„IiY½FFS IYû SXûþ¦FFSX ¸FZ»FF ½F I`YÔ´FÀF ÀF»FZ¢XVF³F IYF AF¹FFZþ³F dIY¹FF ¦F¹FFÜ BÀF QüSXF³F ÀFF²F„ RYûSXÎþ¦F d»Fd¸FMXZO RYSXeQF¶FFQ, EÀF´FeE¸F AFMXû IYÔ´F³Fe, ¸FF³FZÀFSX ¦F„OÞ¦FFÔ½F ImY E¨FAFSX ´Fid°Fd³Fd²F  QZ½FZVF d¸FØF»F ³FZ d½Fd·FÖF MXÑZOûÔ ImY 78 ¹F„½FFAûÔ IYe ´FSXeÃFF ½F ÀFFÃFF°IYFSX d»F¹FF, dþÀF¸FZÔ ÀFZ 33 ¨F¹Fd³F°F W„EÜ AFBMXeAFB ImY ´Fi²FF³FF¨FF¹FÊ ÀF°¹FIYFÔ°F ³FZ ¶F°FF¹FF dIY ¸FZ²FF½Fe ¹F„½FFAûÔ IYF ¨F¹F³F W„AF W`Ü (ªFFÀFÔ,)EIY ³FªFSX ̧ FZÔ ¶FQ»FF½F 

l	́FdSX¿FQe¹F d½FôF»F¹FûÔ IYF d³FSXeÃF¯F IYS³FZ dIYSFE IZY ½FFW³F ÀFZ þFEa¦FZ ¶FeBÊAFZ
l	dþ»FF ́ FdS¹FFZþ³FF IYF¹FFÊ»F¹F ¸F`³FZþ¸FZÔM IYFÀM ̧ FQ ÀFZ WXFZ¦FF £F¨FÊ IYF ·F„¦F°FF³F £FZ»F IZY ̧ F`QF³F ÀFZþFÀFa, £Fþ³Fe, ¦FFZS£F´F„S : ³F¦FSX ´FÔ¨FF¹F°F C³F½F»F dÀ±F°F IYÀ°FìSX¶FF AF½FFÀFe¹F d½FôF»F¹F ¸FZÔ IYÃFF ´FFÔ¨F ÀFZ AFN °FIY IYe LXFÂFFAFZÔ IZY d»FE £FZ»F ´Fid°F¹FFZd¦F°FF IYF AF¹FFZþ³F dIY¹FF ¦F¹FFÜ d½Fd·F³³F À´F²FFÊAFZÔ ¸FZÔ LXFÂFFAFZÔ ³FZ Q¸F dQ£FF¹FFÜ ½FFOXZÊ³F I„YÀF„¸F »F°FF dÀFÔW ½F ½¹FF¹FF¸F A²¹FF´FIYX ¦FF¹FÂFe d¸FßFF ³FZ ¶F°FF¹FF dIY IY¶FOXÐOe ¸FZ Ô ÀFû³Fe dÀFÔW, ¸Fe³Fì,  J„VF¶F ì, AadIY°FF ¹FFQ½F, S X Ôþ³FF,  dSXIYe IY„¸FFSXe  d´F i¹F ÔIYF ¦F „~F IYe  MXe¸F d½FþZ°FF ¶F³FeÜ Jû Jû ¸FZÔ d³FVFF ¦F„~F, Qe´FF, ÀFÔþ³FF, ³Fe»FFÃFe, ³FZWF  IY„¸FFSXe, SXûVF³Fe IY„¸FFSXe, ÀFFÃFe, °F³F„ ¦F„~F, ³FÔQ³Fe IY„¸FFSXe IYe MXe¸F ³FZ ¶FFþe ¸FFSXeÜ ¦FFZ»FF RZYIY ¸FZÔ ÀFû³Fe dÀFÔW ´Fi±F¸F, SXÔþ³FF ¸Fü¹FÊ dõ°Fe¹F, 200 ¸FeMXSX QüOÞ ¸FZÔ ÀF»Fû³Fe ¸Fü¹FFÊ ´Fi±F¸F AÔdIY°FF ¹FFQ½F  dõ°Fe¹F, AÔdVFIYF IY„¸FFSXe °FÈ°Fe¹F, 100 ¸FeMXSX QüOÞ ¸FZÔ AÔdVFIYF ¹FFQ½F ´Fi±F¸F, dSX°F¸F IY„̧ FFSXe dõ°Fe¹F, °F¸FÖFF IY„̧ FFSXe °FÈ°Fe¹F À±FF³F ´FS SWXeÔÜ ³F¦FSX ´FÔ̈ FF¹F°F A²¹FÃF C¸FFVFÔIYSX d³F¿FFQ ³FZ d½FþZ°FF LXFÂFFAFZÔ IYFZ ´F„SÀIÈY°F dIY¹FFÜ Ad·F¸F³¹F„ d°F½FFSXe, ¸FWZÔQi ¨Fü²FSXe, ÀF„VFe»F ¸Fü¹FÊ, ÀFd¨FÔQi ³FF±F d¸FßF, ßFe¸F°Fe dSX¨FF dÀFÔW, IY„ÀF„¸F »F°FF, SXdV¸F dÂF´FFNe AFdQ ¸FF`þìQ SWXeÔÜ £FZ»FIìYQ ́ Fid°F¹FFZd¦F°FF ̧ FZÔ LXFÂFFAFZÔ ³FZ dQ£FF¹FF Q¸F þe´FeEÀF ³FZ ´Fì½FFÊÔ¨F»F ÀIìY»F IYû WXSXFIYSX þe°FF CXQÐ§FFMX³F ¸F`¨F¦Fþ´F„SX ¶FFþFSX, ¦FûSXJ´F„SX : IYüOÞXeSXF¸F dÀ±F°F ´Fì½FFÊÔ¨F»F ´Fd¶»FIY ÀFed³F¹FSX ÀFZIZÔYOXSXe ÀIìY»F ¸FZÔ Qû dQ½FÀFe¹F ½FFG»Fe¶FF»F ´Fid°F¹Fûd¦F°FF IYF VF„·FFSXa·F VF„IiY½FFSX IYû WX„AFÜ CXQÐ§FFMX³F ¸F`¨F ´Fì½FFÊÔ¨F»F ÀIìY»F ´FFQSXe ¶FFþFSX ¦FûSXJ´F„SX ½F þe´FeEÀF ¦FûSXJ´F„SX IZY ¶Fe¨F JZ»FF ¦F¹FFÜ þe´FeEÀF ³FZ ´Fì½FFÊÔ¨F»F ÀIìY»F IYe MXe¸F IYû ´FWX»FZ ÀFZMX ¸FZÔ 15-7 AüSX QìÀFSXZ ÀFZMX ¸FZÔ 15-6 ÀFZ WXSXF dQ¹FFÜQìÀFSXF ¸F`¨F AFSX´FeEÀF ÀIìY»F ¦F¦FWXF AüSX ¸FF²F½F ´Fd¶»FIY ÀIìY»F IZY ¶Fe¨F JZ»FF ¦F¹FFÜ dþÀF¸FZÔ ¸FF²F½F ´Fd¶»FIY ÀIìY»F d½FþZ°FF SXWXFÜ BÀFÀFZ ´Fì½FÊ d½FôF»F¹F IYe d³FQZVFIY þF³FIYe d¸FßFF ³FZ ¸FFa ÀFSXÀ½F°Fe IZY d¨FÂF ´FSX ¸FF»¹FF´FÊ¯F dIY¹FFÜ JZ»F IYF AFSXa·F d½FôF»F¹F IZY ´Fi¶Fa²FIY SXþ³FeVF d¸FßF ³FZ dJ»FFdOÞX¹FûÔ ÀFZ ´FdSX¨F¹F ´FiF´°F IYSX dIY¹FFÜ QFZ³FFZÔ ¸F`¨F JZ»F ´FidVFÃFIY IÈY´FFVFaIYSX SXF¹F ½F AF»FûIY dÂF´FFNXe IYeY QZJSXZJ ¸FZÔ W„EÜ ´Fi²FF³FF¨FF¹FÊ ´Fì³F¸F ßFe½FFÀ°F½F ³FZ AF·FFSX ÄFFd´F°F dIY¹FFÜJZ»F ´Fid°F¹Fûd¦F°FF IZY VF„·FFSXa·F ´FSX ¸FF¨FÊ ´FFÀMX IYSX°FeÔ IYÀ°FìSX¶FF d½FôF»F¹F ¶FFaÀF¦FFa½F ¶»FFIY ÃûÂF IYe LXFÂFFEa ½F ÀFF±F ¸FZÔ dVFdÃFIYFEaÜ þF¦FSX¯F þF¦FS¯F ÀFa½FFQQF°FF, ¦FFZS£F´F„S : IY±FF ÀF¸FiFM ¸F„ aVFe ´Fi Z¸F¨FÔQ IZY ´FWX»FZ ÎWXQe C´F³¹FFÀF ÀFZ½FFÀFQ³F IZY ÀFF` ÀFF»F ´FìSZ WXFZ ¨F„IZY WX` ÔÜ BÀF C´F»FÃ¹F ¸FaZ ´FiZ¸F¨FÔQ ÀFFdW°¹F ÀFÔÀ±FF³F Qe³FQ¹FF»F C´FF²¹FF¹F ¦FûSXJ´F„SX d½Fäd½FôF»F¹F ImY ÎWXQe d½F·FF¦F IZY ÀFWX¹FFZ¦F ÀFZ 16 ½F 17 dQÀFÔ¶FSX IYû ÀFÔ½FFQ ·F½F³F ¸FZÔ Aa°FSSF¿MÑe¹F ÀFÔ¦Fûâe IYF AF¹Fûþ³F IYSZ¦FFÜ  ÀFÔ¦Fûâe IZY CQÐ§FFMX³F ÀFÂF ImY A»FF½FF kÀFü ÀFF»F ¶FFQ ÀFZ½FFÀFQ³F-ÀÂFe ¸F„döY IYF ·FFSX°Fe¹F ´FFNl, kdW³Qe C´F³¹FFÀF ´FSXÔ´FSXF ¸FZÔ ÀFZ½FFÀFQ³F IYe CØFSXþed½F°FFl ½FX kÀFZ½FFÀFQ³F ½FX ·FFSX°Fe¹F ÀÂFe IYF IY»F, AFþ AF`S IY»Fl d½F¿F¹F ´FS ÀFa¦FF Z¿Ne AF¹FFZdþ°F WXF Z¦FeÜ CîFMX³F ½FöY½¹F AF»Fû¨FIY ´Fiû. SXûdW¯Fe A¦Fi½FF»F (SXûW°FIY) IYF Wû¦FFÜ A²¹FÃF°FF ¦FûSXJ´F„SX d½Fäd½FôF»F¹F ImY IY„»F´Fd°F ´Fiû. d½Fþ¹F IYÈ¿¯F dÀFÔW IYSXZ Ô¦FZÜ Ad°Fd±F ½FöYF ImY øY´F ¸FZÔ ´Fiû. VFdVF ¸F„dQSXFþ (W`QSXF¶FFQ), ´Fiû. ÀF„²FF dÀFÔW (³FBÊ dQne), ´Fiû. ÀFÔ°Fû¿F ·FQüdSX¹FF, OF. ÀFì¹FÊ³FFSXF¹F¯F, ´Fiû. ¹Fû¦FZ³Qi dÀFÔW, OF. AFVF„°Fû¿F ´FF±FZÊäSX, d½F½FZIY d³FSXF»FF, ´Fiû. A»Fe AW¸FQ RYF°F¸Fe, ´Fiû. A½F²FZVF ´Fi²FF³F, OF. ÀF¸FeSX ´FFNIY, OF. ª¹Fûd°F dÀFÔW (½FFSXF¯FÀFe), OF. ´Fied°F ¨Fü²FSXe (»FJ³FDY), SX§F„½FÔVF ¸Fd¯F, OF. Ad³F»F IY„¸FFSX dÀFÔW, OF. d½FVFF»F ßFe½FFÀ°F½F (R`YþF¶FFQ), ¶FÈþSXFþ IY„¸FFSX dÀFÔW (AF¦FSXF), ÀF„VFe»F ÀF„¸F³F (¶FÔ¦FF»F) ½F OF. A³Fì´F ßFe d½Fþd¹F³Fe (·FF¦F»F´F„SX), AQ³FF³F IYRYe»F QSX½FZVF (³FBÊ dQne) AFdQ IYe ÀFWX·FFd¦F°FF WXFZ¦FeÜ kÀFZ½FFÀFQ³Fl IZY ÀFF` ÀFF»F ́ FìSZ WXFZ³FZ ´FS WXFZ¦Fe Aa°FSSF¿MÑe¹F ÀFa¦FFZ¿Ne°F`¹FFSXe
l	¦FFZd½Fd½F IZY ÀFa½FFQ ·F½F³F ̧ FZÔ 16 ½F 17 IYFZ WXFZ¦Fe ÀFa¦FFZ¿Ne 
l	QZVF-d½FQZVF IZY ³FF¸F¨Fe³F d½FõF³F IYSZÔ¦FZ dVFSIY°F¹FZ d½FQZVFe d½FõF³F IYSZÔ¦FZ dVFSIY°FOF. ª¶Fe¦³FZ½F B¦¹FZ»ÀIYe (´Fû»F`ÔO), ÀFÔ²¹FF dÀFÔW (dÀFÔ¦FF´F„SX), dVFSXe³F ´FiÀFFQ (dRYþe) ½F SXÀFFÔ¦Fe ³FF¹FæYFSX(ßFe »FÔIYF) þ`ÀFZ A³FZIY d½FQZVFe d½FõF³F/VFû²FF±FeÊ dVFSXIY°F IYSX SXWZ W`ÔÜþFÀFa., ¦FFZS£F´F„S : VF„IiY½FFS IYFZ ¦FFZ»F§FS ¸FZÔ ´Fì½FÊ d½F²FF¹FIY IZYQFS³FF±F ÎÀFWX IYe ÀFF°F½FeÔ ´F„¯¹Fd°Fd±F ´FS ÀF¸FFSFZWX AF¹FFZdþ°F  dIY¹FF ¦F¹FF ±FFÜ BÀF QF`SF³F ½FöYFAFZÔ ³FZ IZYQFS ³FF±F ÎÀFWX IZY ½¹FdöY°½F ´FS ´FiIYFVF OF»FFÜ ´Fd³F¹FSF d½F²FF¹FIY ½F ´FiF¢»F³F ÀFd¸Fd°F IZY A²¹FÃF ÄFF³FZ³ýi ÎÀFWX, d½F²FF¹FIY d´F´FSFB¨F ¸FWXZ³ýi ´FF»F ÎÀFWX, ´Fì½FÊ d½F²FF¹FIY ÀFWXþ³F½FFa þeE¸F ÎÀFWX, ´Fì½FÊ ´Fi²FF³FF¨FF¹FÊ IZÔYýie¹F d½FôF»F¹F SF¸FFßF¹F ÎÀFWX ³FZ C³FIZY ½¹FdöY°½F ½F IÈYd°F°½F ´FS ¨F¨FFÊ IYeÜ´F„¯¹Fd°Fd±F ́ FS ¹FFQ dIYE ¦FE IZYQFS³FF±F ÎÀFWXþF¦FS¯F ÀFa½FFQQF°FF, ¦FFZS£F´F„S : A´F³FZ ´Fd°F IYF B»FFþ IYSF³FZ ¸FZÔ AFd±FÊIY øY´F ÀFZ ´FìSXe °FSWX MXìMX ¨F„IYeÔ ÀF„¸FZS ÀFF¦FS d³F½FFÀFe ¶Fd¶F°FF IZY ÀFF¸F³FZ kQ`d³FIY þF¦FS¯Fl AFVFF IYe ª¹FFZd°F ¶F³FIYS AF¹FFÜ kQ`d³FIY þF¦FS¯Fl ³FZ CX³FIYe ´FSZVFF³Fe IYFZ ¦F°F ¶F„²F½FFS IYFZ þ¶F ÀF¸FFþ IZY ÀFF¸F³FZ S£FF °FFZ dþ»FF ´FiVFFÀF³F IZY ÀFF±F WXe ÀF¸FFþ IZY ÀFa½FZQ³FVFe»F »FFZ¦FFZÔ IZY WXF±F ¸FQQ IYFZ ¶FPXÞ³FZ »F¦FZÜ dþ»FFd²FIYFSXe IZY. d½Fþ¹FZÔýi ´FFd¯OX¹F³F ³FZ ÀFeE¸FAFZ IYFZ B»FFþ IYe ½¹F½FÀ±FF IYS³FZ °F±FF ¶FZdÀFIY dVFÃFF Ad²FIYFSXe IYFZ ¶Fd¶F°FF IZY ¶F¨¨FZ IYe ´FPXÞFBÊ þFSXe S£F³FZ IYe ½¹F½FÀ±FF IYS³FZ IYF d³FQZÊVF dQ¹FFÜ A¶F CX³FIZY ¶F¨¨FZ IYe RYeÀF ¸FFRY WXFZ³FZ IZY ÀFF±F WXe ´Fd°F IZY B»FFþ IYe SFWX ·Fe AFÀFF³F WXFZ ¦FBÊ WX`Ü VF„IiY½FFS IYFZ ÀFeE¸FAFZ OXFG. ßFeIYFa°F d°F½FFSXe ÀFZ ¶Fd¶F°FF d¸F»FeÔÜ ÀFeE¸FAFZ ³FZ CX³FIZY ´Fd°F IYe ¶Fe¸FFSXe ÀFZ ÀFa¶Fad²F°F ÀF·Fe IYF¦FþF°F-´F¨FeÊ ½F þFa¨F dS´FFZMXÊ ¶FeAFSOXe ¸FZdOXIY»F IYFG»FZþ ·FZþ Qe WX`Ô, CX³WXFZÔ³FZ ¶Fd¶F°FF ÀFZ IYWXF dIY ½FWX ¸FZdOXIY»F IYFG»FZþ IZY ´FiF¨FF¹FÊ ÀFZ þFIYS d¸F»F »FZÔ, ½FWXFa dIYÀFe ³¹FìSFZ»FFGdþÀMX ÀFZ ½FWX ÀFa°FFZ¿F IYFZ dQ£F½FF QZÔ¦FZ AF`S CX³FIZY ´FSF¸FVFÊ ´FS Q½FFEa ·Fe ½FWXeÔ ÀFZ CX´F»F¶²F IYSF Qe þFEa¦FeÜ CX³WXFZÔ³FZ ÀFFZ¸F½FFS IYFZ A´F³FZ IYF¹FFÊ»F¹F ·Fe ¶F„»FF¹FF WX` AF`S IYWXF dIY ¹FWXFa ÀFZ þFZ ·Fe ÀFa·F½F ¸FQQ WXFZ¦Fe, ½FWX IYe þFE¦FeÜ ¶Fd¶F°FF ³FZ ¶F°FF¹FF dIY ¶FeEÀFE IYF RYFZ³F AF¹FF ±FFÜ CX³WXFZÔ³FZ IYWXF dIY AF´FIZY ¶F¨¨FZ IYe ´FPXÞFBÊ þFSXe SWXZ¦FeÜ RYeÀF ¸FFRY IYSF Qe ¦FBÊ WX`Ü CX³FIYF EIY ´FÂF ·Fe AF¹FF WX` dþÀF¸FZÔ ¶F°FF¹FF ¦F¹FF WX` dIY E¨F´Fe ÀIìY»F ¸FZÔ ¶F¨¨FZ IYe ´FPXÞFBÊ ¨F»F°Fe SWXZ¦Fe, ÀIìY»F ´Fi¶Fa²F³F AF´FIYF ´FìSF ÀFWX¹FFZ¦F IYSZ¦FFÜ ¶Fd¶F°FF IZY A³F„ÀFFS ÀIìY»F ´Fi¶Fa²F³F ³FZ ¶F¨¨FZ IYFZ ¶F„»FFIYS §FS IYe dÀ±Fd°F IZY ¶FFSZ ¸FZÔ ·Fe þF³FIYFSXe IYe WX`Ü¶F¨¨FZ IYe RYeÀF ̧ FFRYX, B»FFþ IYe SFWX AFÀFF³FkQ`d³FIY þF¦FS¯Fl ̧ FZÔ £F¶FS LX´F³FZ IZY ¶FFQ þF¦FF  dªF»FF ́ FiVFFÀF³F,  ̧ FQQ IYFZ ¶FPXÞZ WXF±FªFF¦FSX¯F Ba´F`¢MXd¸F»Fe ÀF„d½F²FF 

l	 A¶F AFÀFF³Fe ÀFZ ́ Fd°F ÀFa°FFZ¿F IYF B»FFþ IYSF ÀFIZÔY¦Fe ¶Fd¶F°FF
l	ÀFeE¸FAFZ ³FZ d¸F»FeÔ ¶Fd¶F°FF, ̧ FZdOIY»F IYFG»FZªF ̧ FZÔ WXFZ¦FF ́ Fd°F B»FFªF ¹FWX WX` ¸FF¸F»FF¶Fd¶F°FF IZY ´Fd°F ÀFa°FFZ¿F ßFe½FFÀ°F½F IYe ´FìSXe VFSXeS »F¦F·F¦F OXZPXÞ ÀFF»F ÀFZ ´FìSXe °FSWX d³Fd¿IiY¹F WXFZ ¦FBÊ WX`Ü ¦FFZS£F´F„S ÀFZ »FZIYS »F£F³FDY °FIY WX„E B»FFþ ¸FZÔ ¶Fd¶F°FF ³FZ A´F³Fe ´FìSXe ÀFa´FdØF ½F þZ½FS AFdQ ¶FZ¨FIYS »F¦F·F¦F 72 »FF£F ÷Y´F¹FZ £F¨FÊ IYS dQ¹FF »FZdIY³F ¶Fe¸FFSXe NXeIY ³FWXeÔ WX„BÊÜ A¶F CX³FIZY WXF±F ´FìSXe °FSWX £FF»Fe WXFZ ¦FE WX`ÔÜC
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Kabir Ghosh <kabirsagar49@gmail.com>

Service of Reply on behalf of R-2 in OA No. 1152 of 2024 [Sudhir Kumar Jha v.
CBCB]
1 message

Kabir Ghosh <kabirsagar49@gmail.com> Tue, Apr 22, 2025 at 8:03 PM
To: Vishal Arun Mishra <veerbharatofficial@gmail.com>, "sthaviasthana@gmail.com" <sthaviasthana@gmail.com>,
pradeepmisra@yahoo.com, ccb.cpcb@nic.in, ceolab@uppcb.com

Dear Sir/Madam, 

Please find attached the Reply filed on behalf of the Respondent No. 2 before the National Green Tribunal, Principal
Bench, New Delhi in the above captioned matter.  

Kind Regards

Kabir S. Ghosh

[Advocate]

C-360, Defence Colony 

New Delhi - 110024
(T): 011 4978 7607 | (M) : + 91 9599966048
E-Mail : kabirsagar49@gmail.com

COUNTER AFFIDAVIT R-2 [Sudhir Kr Jha v CPCB].pdf
21350K
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